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29.8.01 	Written statement has been !iled. Th 

--w 	 c-ç - 
	 applicant may file rejoinder, if any within 

2 weeks. 

List on 14/9/01 for order. 

ice-Chairman 

mb 
Written etatement has been filed. The 

applicant may file rejoinder, within two weeks 

from today. 

qIt 

) 

'ist on 21/11/01 for h.arinQ. 

Vice..Gheirman/.  

nb 	 f 

	

21.11.2001i 	 List for hearing on 4.12.01 to enable 

	

c 	 the learned counsel for the applicant to obtain 

instructions and file rejoinder, if any. 

/4, 	\ 

Vice-Chäirnian 

nkni 

,01 	1r.S.Sarma, learned counsel for the 

applicant submits'tht he will rile rejoinder 4  

List on 19.120t for hearing. Mean-

while, the applicant may rile rejoindr, icr. 
 

any. 

Flember(J) 	 c1emberç>- 

mb 

	

19.12.01 	 On the prqyer of learned counsel 

for the applicant case is adjourned to 

21.12.01 for hearing. 

- 	 . 
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0.A. NO. 177/2001 

o; of heRegistry 	Date 	Order of the TIbUnal 

21.12.01 	 84 S.Sáa, learned counsel for the c4,t.L/1 
prays foi± short adjournment on the 

I O4 	
ground that he would 'ike to file rejoinder 
Prayer is accepted. List on 16.1.2002 
for hearing. 

Member' 
Mb 

1771— 	

16.01.02 	0 n, 	the prayer made by Mr. 

B.C.Pahak, learned Addi. C.G.5.C. on 

behalf 'of Mr. A.Deb Roy, learned Sr. 

C.G.5.c. who is out of station, the 
case is adjourned'  to 2 2.02.2002. 

,t 

IS' Yr246 H 

oL & 

C' 
z: 

trd 

22o2.02 

liii 

27. 2. 02 

Vice -ChairmaR 

Request has madø on behalf of 

M d counsel for the a1ican 

that he is tinable toattend the Court to-da' 

for his personal difficulty atnd-a.y_-fQr 
ajofrrTt.(AMr.A.Deb Roy, Sr.C.G.S.C. has 

no obJection. Prayer is allowed. List on 
27.2.02 fo hearing. 

H 

Menber 

Heard learned counsel for the 

parties. Judgment delivered in open Court. 
Kept in separate sheets. Application is 

disposed of. Nol.costs. 

tcLL0 
rranber 
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CLNTRAL AIDMINISTRATrVETRIBUNJ 
GUWAHJTI BENCH 

Original Applicatjon No. 177 of 2001 

Date ofDecjsj 	
27.2.2002- 

on.. 
I.$hriPranab Bhojjc and 

2. All Assistant ?4cCOuntS OffiQer/Section Officers(Group B)Associatjon 

Petitjoner(s) 

Mr.3.K.Sharma, Mr..Sarii, Miss .U.Das 

- 	 Advocate for the 
P5tt0p( 5\ 

	

'I 	 - Versu\s... 

Union of IUi & Ors. 

Mr.A-'eb Roy, Sr.'.G..C. 

TE HONt BLE 	M.K.K. S HMA,ZWMINISTRAT lyE MEMIiER 

THE H £IBL 

1..Whether Reporters of locaj 

	

 judgment ? 	 pers may be al].od to see the 

2 To Le ieferred t tL Reporter or not ? 

3:, 	

ether their Lordshjps wish to see te fair copy of the J'drnent ? 

4 Whether the Judgment is to be circulated to the obher Benches 

Judgmt delivered by Hon'ble : 	

( C ( 



CNML i MINIS.'HATIV' 'rRI1NAL 
GUWfI k3NCH 

original Application No.177 of 2001 

Date of Order : This the 27th Pay of f6brnuary 2002 

HUN' 3L MR.K.K.SAMA, 44INI5TiATIV MML3R 

Shri Pr.nabBhowm1ck 
Section Officer 
in the Office of the 
Senior Divisional Accountant General, 
Nagaland, Kohima 

All Issjstant Accounts Officer/Section Officers 
(Group BI Association, 
Office of the Sr.Deputy Accountant General(A&) 
Nagaland,Kohima. 
Represented by the General Secretary, 
Shri Dilip Kurnar Dutta 	... 	

... *pplicants. 

By advocate Mr.8.K.Sharma, Mr.s.arma, Ms.U.Das 

10 	Union of India, 
epresented by the Comptroller and Auditor General, 

New Delhi, 

2, Accountant General(A&) 
Assam Maidamgaon 
Beltola, Guwahatj28. 

Sr.Dy.Accountant General(&) 
Nagaland,Kohima. Respondents. 

By Advocate Mr.A.eb Roy, Sr.L.c.S.C. 

ORiiR. 

I 

The relief claimed by the applicantin this Appli 

cation is regarding fornialation -.:-- of fair transfer policy 

treating the present applicants at par with the other 

AAos and SOS. 

The 14(fourteen) applicants are working as Assistant 

Accounts Officer and Section Officers in the office of 

the Sr.Dety accountant General () Nagaland, Kohima, 

All of then are posted in Naga].and. The applicants claim 

that they have not been transferred out from Nagalañd' 

contd/-2 
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Several representations filed by the Union and individually, 

have been ignored. Similarly situated officers like the 

applicants are being posted to Nagaland only on promotion/ 

transfer and immediately thereafter they are posted back to 

their original place of posting according to their choice 

without touching the present applicants. The applicants 

stated that the respondents have treated them as a separate 

cadre/class so far it relates to transfer and posting. 

In spite of repeated requests to the Respondents to foz-

late a fair transfer policy applicable to the AAO and SO s  

serving in N*•Region treating Nagaland to be tenure posting, 

however, the Respondents have treated them as a separate 

cadre, though vacancies are existing outside Nagaland. All 

the AA60s and SOs have'got their common seniority and recruit 

merit. rules and they are liable to be transferred any where 

within the N•.Regjon. However, after the applicants were 

posted in Nagaland, they have never been transferred out 

from Nagaland. The othEr officers were being posted to 

Nagaland from other Na.States for a period of 18 months and a 

again they have been sent back to their original place of 

posting. There are 176 Assistant Accounts Officers and 

Section Officers belonging to the common cadre..sijar 

matter in 0.A.No.86 of 96 dated 21.8.96 regarding the 

posting of base cadre was adjudicated before this Tribunal. 

Nagaland is a hard station and there are various difficulties 

for the persons who are not originally belonging to the 

State of Nagaland. Admittedly applicants are non-residents 

of Nagajand. The authority should have considered the  

case of the applicants by framing a fair transfer policy 

for all Qs  and S0s, for tenure posting in I%Tagaland. The 

contd/- 
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H 	AQs and SOS  from other N..states were posted in Nagaland 

for the purpose of promotion. They reverted back to the 

old place of posting after 18 months. 

2. 	Mr.S.arma learned counsel appearing on behalf of 

the applicant supported the averments made in this applica 

tion. Mr.A.Leb Roy, r.C.G.S.C. relied on written statement 

and ótherivaterials.In the wtitten statement it is stated 

that the grievance of the applicants it most of then 

want transfer to Guwahati. only. Mr.S.arma argued that 

the request of the applicants have not been acceded to 

because of lack of vacancies at Guwahati. Some of the (A&) 

offices are defictioffices and some of the surplus. There 

are less number, of Section Officers Grade examination (SOG) 

passed officials to fill the sanctioned posts in the cadre 

of S0 s jAAO s  right from the beginning to some of fices and 

there' are more SQG passed officials than the sanctioned 

strength in some other offices of the common cadre and 

they have to be posted in other offices as a result of the 

operation of the common cadre. The Comptroller & Auditor 

General of India has also suggested to post officials 

in the station as per their choice, as far as possible 

and to accommodate the officials/officers as far as 

practicable in the state from which they passed the 

examInation. Officials (50/0 s) who are posted after 

transfer generally continue for 18 months in the new 

place and thereafter transferred and posted to parent 

office. It is denied that in respect of tra sfer there is 

no fair policy. Rotation is done at the periodic interval 

of 18th months. The Respondents stated that the Transfer 

k 
	policy(Annexure 3 to the written statement) was formulated 

contd/- 
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after consultation with the Unions. However, the office 

of the Sr.Dy.Accountant General Nagaland, Kohima, Imphal 

did not offer any comment. It is stated that the policy 

is clear and as far as practical and aIninistratively con-

venient to the benefit of the officials of the common cadre. 

However, the fact remains that every representation may not 

get that favourable consideration. The common Gradation List. 
I 	

in respect of the 0s/0s for NE Region shows the seniority 

of the officers and is also referred to while effecting trans-

fer and posting. The effort is to effect the transfer and 

posting in such a manner triat, with minimal disturbance 

the problem of surplus and deficit is managed. Roster for 

the entire North ast Cadre is not adrninistra4ively feasible, 

the applicants have failed to appreciate the problns the 

others officers like Os/2Os in Tripura face with a posting 

to Nagaland. 

3. 	After hearing the learned counsels for the parties 

I am of the view that the Respondents have framed transfer 

policy for accommodating the officers at their choice 

station of posting. The transfeis are being done as per 

instructions issued by the respondents. The officers posted 

to Nagaland,, 	have a feeling that they are being discri.- 

minated in the mat Ler of transfer. The Respondents are 

directed to review the transfer policy in consultation with• 

the Unions and taker. into account administrative exigencies 

and may consider if any changes are possible in the transfer 

policy. The transfer policy snould be fair for all the 

officers of the N.E.  Region and officers posted in Nagaland 

should be considered for posting to other states of North 

Ea st. 

Subject to. the mentioned above the application is 
4oi-e L' 

disposed ofA  No order as to costs. 

LM 	
A1)M INIST RAT iv IiEM3ER 

K. K. SHAIivIA) 

-I 
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H 	 1. 
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 	 417  

(An application under se':t ion 19 of the Central Administrative 
Tribunal Act1985) 

0 

OANc'. 	 of :221 

Shr i Pranab Bhowmi ck 
Section Officer 
in the office of the 
Senior Divis:i.onal Account General, 
Naqaland, rhim. 

Al] Assistant Acc::'unts Officer/Section Of fi cers 
Woup-B : Ass cL: i at ion, 
Off ice of the Sr Deputy Accountant General (AE )  
Naqa lard, Koh ima 
represented by the General Secretary, 
Sri Dilip Kurnar Dutta 

Union of India, 
Represented by the Comptroller and Auditor General 
New Delhi 

Accountant General (A&E : 
Assam Maidamqaon 
Beitcila, Guwahati-28. 

Sr Dy. Accountant General (A&E ) 
Nacial and, Kchima 

Respondents 

H 	 P(RTICARS OF THE APFt ICAT ION UL  

FART I CULARS OF THEQRDEF: AGA I NST WH ( CH THIS APPL. I CAT I ON IS 

DE 

'This appi i cat ion is not directed acial nst any part icular 

c.rder bLt has been directed aqainst the act ion of the respondents 

y discriminating the applicants, who are present. ly  posted at 

aqa land by treat inq them as an isolated cadre and not as part of 

1he common cadre , in respect of transfer The present. applicants 

re• now holding the posts of Asstt Accounts Of Ii cer and Sect ion 

I! 



' 	Oficers ± n the 1:11?  f ice of the Senior Deputy Accountant Seneral 

: Naqaiand, Kohima and the rcspç'ndents i nspi te of their 

r4lpeated requests have not yet transferred them out from Naga1ard 

since their initial appointment even thouqh many of their 

similarly placed col leaciucs have either not been posted to 

Naqa land or have been posted for very short tenure All the AAOs 

arid SOs are beionqs to a common cadre hav:inq NE Transfer 

1 iabi 1 ity Nacialand beinq a hard stat ion it is the duty of the 

spondents to post all the Asstt Account Off i cer and Sect ion 

Ofif icers, sc that the hard posti ncj in Nacialand is equitably 

rtated However, contrary to that the respondents i nspi te of 

repeated requests never posted out the applicants from Naga land 

bUt, similarly situated persons like that of the present 

ajpl i cants ci ther not j:csted to Naqaland or posted for short 
id 

pr 7 -ods only by the respondents on transfer / promcit ion and put 

tcm back to their original place aqain This discriminatory and 

d.fferential treatment meted out to the present applicants has 

c1mpei led them to believe that Naqaland is a separate cadre so 

fr it relates to transfer and post i nq and that too in respect of 

te present appi I cants only. Several requests have been made by 

te individual as well as by the Union and apart from empty 

a'surances nc'thi nq has been done sc far in the matter.  

This is the crux of the matter for which the instant 

ablication has been preferred by the present applicants seek :1 ng 

an appropriate direct ion to the respondentstc frame a ici r 

pci icy in respect of the transfer and post I nq of AAOs and SOs 

i ng in to consi derat ion the qr ievances raised by the 

apl i cants and/or implement the transfer policy (i f any )in 

rEspect of postinq and transfer of AAOs and SOs to Naqalnd on 

ri4tat ion basis, treat ± nq the appi :1 cents also a part of • such 

r'tat ion and also treat i nci Nagaland as a tenure posting.  

• 	 • 	 • 	 • 	 • 

rt 



:2. LiMITATION 

The applicants declare thatt he i nstant appl i cat icin has 

been Ii led within the limitation per iod prescribed under se':::t ion 

1 o f t he CnL;l Administrative trbun.l (i.l l33 

1Di!JJQL 

The appii'::ants further declare that the subject matter 

of the case is within the .jur isdi ctiort of the Mdmi nstrative 

Pr I bunal 

4. FPC:TS OF TSE 

4, 1 . 	That 	the applicants throuqh this application pray 

before this Hon tile Ir :1 burial for a direct ion to the respondents 

to 'frame a ,iai .......ansfr policy within a reasonable time in 

respect of all the Asstt (cccunts Off I cer (A?0) and Sect ion 

Officers (SO) who are in the common cadre comprising of NE 

States, having all N E Trans fer I iabi ii iy  The appi i cants are 

present ly hc'l ding the Fcists of AAO and SO under the respondent 

No 3 i e the Pccountant 3eneral (PE) Nacaiand Kohim& Si rice 

lnq the applicants are being posted at Nagaland and i nspi te of 

epeated requests the respondents are bent upon not to trans fer 

the p  crt applicants outfrom N. g I aid :h iwl iic1 c nc f or 

&:ther rca-son. Representations both . through union and 

:individua]iy are beinci preferred to the respondents but till date 

inspi te c'fassuran;::es nothing has been done so far in the matter.  

Similarly situated employees like that of the present applicants 

re being - posted to Nagaland only on prcimcit ion/trans icr and 

immediately thereafter they are posted back to their or i ginal 

place of posting according to their choice wi thc'ut touching the 

present applicants The aforesai ci step--motherly attitude in the 

same common and composite cadre has compel led the present 

appi icants to believe that contrary to rules, the resp'::indents 

have treated them asas eparate cadre/cl ass -so far it relates to 

3 



a 

transfer and post ± ng The Unicin espousi rig the cause of act ion of 

their members made several representations hi ghl i ghting t:he±r 

q1ievances prayi nq for a fair transfer policy applicable to the 

A(Os and SOs serving in NE Rection treating Nagaland to be tenure 

pst I nq However,  , the respondents have not yet formulated the 

pi icy and cc'nti nued to treat the present applicants who are in 

common cadre of AAO and SO as a separate cadre sc far it 

r i a tes to the I rt rans fer and post ± ng Hay i rig no c't her 

a ternat ive the present applicants have come before this Hon' bie 
Tribunal seek i rig an appropr late relief towards formulation of a 

f:i r....ansfer policy. Hence this appl icat ions 

2 	That the applicants are citizen of India and as such 

they are enti tied to all the rights, privileges and protections 

guaranteed under the i::cnst i tut ion of I nd i aa and laws framed 

thereunder.  

413. 	That In the present application the applicant No I is 

hidinc.i the 	post of Sect ion Off i cer in the offi'::e of Senior 

.Dvisionai Accountant General Naga land andt he applicant No 2 

the .:ieneral Secretary of All Asstt Accounts Off I cer/Sect ion 

O1f fi cers (Group-B )Association, Naga land and he represents the 

iiterest of the other AAOs and SOs as reflected in Annexure-A to 

the OA. The cause of act ion and the relief sought for by the 

present applicants are similar and therefore, the applicants 

pray before this Hon' ble Tribunal to allow them to Join tc:mget:her 

in a Si ngle application ± nvcm:: i ng Rule 4 : (ID) of the Central 

Administrative Tribunal (Procedure) Rules 1987 to minimise the 

d.tmber of 1 itigaticmn and the cost of appiication 

1 	 4 



4 " 	 That al 1 the epp1 I c:ants as stated above are hol di ng the 

pcts of AAO and SO in the cffi':e of the Seni':'r Deputy Accountant 

8eperai (AE) Nagaland since lonc The appi i cants have noticed 

fact that the respondents have been treating them di fierently 

so far as it relates to their post ing and transfer The 

aq ~pl icants beloncj to the cadre of AAO and SO which is a common 

cdrEcf NE Rec;icn comprising of NE States and none of them are 

I prmanent resident of Naca land Al 1 the AAOs and SOs have got 

their common senior i ty and recruitment rules and they are liable 

tI be transferred any where within the N E Region Adm:i ttedly as 

pe r the Gazette Ncti fications dated 18 1286 and 7495, entire 

Sate of Naga land has been descr i bed as a disturbed area Apart 

fc'm that the ent ire state of Nage].and is being treated as tenure 

sat ion! hard stat ion tak i nq in to cons :1 derat ion various pecul jar 

situations as well as its i3eographi cal posit ion it is noteworthy 

t' mention here that Central Govt Employees pc'steci in Nagaland 

are getting House Rent Al lowances at the rate prescribed for W .  

Cass ci ies taking in to consi derat ion one of such probi ems 

bi rig faced by such employees sc' far as rented accommodations are 

I c I ncerned.Apart from the .:fc'resai d problems there are various 

f.áctc'rs prevail i rig in Nagaland, which have led to issuance of 

the Gazette Not i f i cat ions and same are the reasons for tercni Fig 

Ngaiand to be a tenure/ hard stat iori The applicants who are 

pesent ly posted in Naqaland 'are also subjected to such 

d1. f f i cul ties and same has compel led them to prefer representation 

the concerned authority praying for thea r post i ng out from 

Ngaland with a further prayer to post them in any soft stat ion 

than Naqa land since they have completed years of service at 

N.galand 

Mw  
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C:opies of some of t he representat ions prefer red by 

the applicants individually and COI iect ively 

throuqh Union are anne>ed herewith and marked as 

Annexure-1 :ol ly. 

Appi :1 cents crave leave of this Hon ' bI e Tribunal to 

prdiduce relevant documents pertaining to grant of HRA treating 

NaIaland as -C:lass city and tenure/ hard stat:i.on CS well as the 

Got Not if i cat ions de:: iarinc. Naqal and to be Disturbed Area at the 

ie of hearinc of the case 

L: 	That as stated above the appi :1 cents individual 1 y and 

C0 1. lectiveiy through union preferred several representations to 
the concernea author .i ty raISIng thea r grievances but the same are 

ye to yield any result in positive In fact considering the 

p1 t ght. of the applicants respondent No 3 has re:ommended their 

cae favourably but same remained only in black and white without 

any pos :i t ive response byt he hi gher author i ty 

Appl :1. cents crave leave of this Hon ble Tribunal for a 

di.el:t ion to the respondents to produce the aforesaid 

reccrnmendat ions at the time of heerinp of the cased 

40. 	 That one of such representations dated 	1.12.2000  

an:exed as Annexure-1 col i.y  preferred by the applicant No 2 

ad:Lress i nq to the respondent No .2 has been forwarded by the 

re1pon den t s  No 3 vi de letter dated 4 12 21ø In the said letter 

thb respondent No 3 rem :i nded respondent No 2 about the assurances 

giien to the applicants union during his tour in Kchima in Nov 

The respondent No.3 poi nted out the fact that the 

aft'resaid assuranc:es was also reflected in his tour note dated 

3.2000. in this conne:t ion it is pert i nent to mention here 

tht the respondent No 1 during his visit in Kohima in the Month 

of. Nov 9 hel d discussions in respect of various problems 

i r: ludi ng the gr ievances of the applicants regarding framing of 

0 
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transfer 	pol icy. 	Dis::us.ion was concluded on 	that sub.jec t 

an 	acireed rJec is ion was 	arrived at to formulate a roster 

taininci a rotation of staff to off ice outside Naqaland, but 

date not.hi nq has been done SC f2r in the matter .  

:i 

Copies of the letter dated 4 122ø and 	an 

extract of the tour note dated 14 3 2øO are 

annexed herew:i th and marked as Annexure and 3 

respectively .  

4. 7 	That 	the appl icants as stated above 	have 	been 

repl esentingq thi r cir ievances for a uni form and fai rtr ansfer 

icy before the hi qher author i ty but nothi nq has been done so 

fkr to transfer them out from Naaland on rotat ion with similarly 

laed sta fl in the common cadre Some of the app ii rants 

eer red representations in their individual capacity praying 

ntr-al ia for their trans for from Nacia land to any place outside 

acrland on c:rounds personal to them. On receipt of such 

	

ep.iesentat ions, the respondents on and often rejected the same 	- 

tai nci that there is no vacancy. But in fact even thouh there 

x 3ts clear vacancy the respondents are bent upon not to 

raksfer them out of Nacjaland For example one of the appl :1 cants 

hr' 	Pranab Bhowmik preferred numbers of representations to the 

oricerned auth::r i ty for consi derati on of his case and 	to 

raisfer him to the office of the AG, Assam but his aforesaid 

Eresentat ions have been tur ned dcn by the Respondent N:: 2 and 

y ~ letter dated 19 	the responden No 3 mt imSted him that 

here is no vacancy and as soon as the vacancy would ar :i ses his 

s1e wciul d be consi dered in rue course In fact there were 

acanc:i.es at that relevant point of time and the respondents have 

fill i ng up the vacancies byt he vacancies form the other 

ttes by issui nq various orders as mentioned in par a 4.9 below .  

No 



H 
' 

I] 	
C:E:pis of the rEpresentRt iOFIS ci.at:?d 23/7/2000 and 

: 	
1etten• dated I . '3 	are annexed herewi th and 

arked as (nnexure-4 and 5 respectively.  

4  8 	
That similarly one of the appi i cants Shr i Ashotosh 

Sarkar,  , Sect; ion Off i cer (now AAO) , made a prayer before the 

respondent No 2 for his posti nci out from Nagaland and to post him 

in the off ice of t.he AG Assam Guwahat i 9ut his such prayer 

even after his repeated requested has been turned down by 

It 

issuing a letter dated 7.9. 2000, by the respondent No :2 stating 

that there is no vacancy and his ti.......n for transfer has not yet 

time at .....at pll i nt f time and his case would be cons i dered in 

due course of .! ime . in fact there were vacancies at that 

relevant point of t :ime , and the resi:ondents have been filling up 

the vacancies by the persons fr cm other States, by issuing 

H var icus orders 	of which mention may be made of or ders dated 

V 	 3.3.20 	,27.11.2000, 1.1.201, and 	18.1.2001. 

H 	 Copies of the representation dated 4.8 20 and 

orders 	dated 	7.9.200 	24,0, 

27.11.2000, 	1.1 .2Q1 	and 18,1 .28i 	are anne:'ed 

herewith and mar k:ed as Annexure- 6,7,8,9, 10 	11 

H 	 and 12 respectively. 

4.9. 	That similarly, another appi :1. cant Sri Adhi r Chakraborty 

SO ( now AAO )made a pr.:tyer be tc ret he respondents No I a rid 2 

for his posting out from Nagaland and to post him in the office 

or the AG c:AE 3 Assam y  luwahat i , But his such prayer even after 

his repeated requests have been turned by issuing letter dated 

11.5.1999, 3.1.2000 and 1.8.2000 by the respondents No 2 stating 

in first two occasions that there are no vacancy and final ly that 

his turn for transfer is yet to come . In fact there were 

vacan': ies at that relevant point of time and the respondents have 

8 
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been fill I nq up the va'::an: lea by the persons from other States 

by issuing various order as mentioned in pare 4.8 above 

Copies of the representations dated 31.3.1999,  

3111999, 125200, 61220, and letter dat.ec: 

1151999, 312000 and 1820 are annexed 

herewith and marked as ANNEXURES 13,14, 1, 16,17,18 

IND 19 r saps t i vs 1 y 

4.10. 	 That from the above it is clear that there has 

been a step--mot:her ly attitude adcspted by the respondents in 

treeti nq the applicants qu:its di ffsrentl. It is pertinent to 

nent ion here that as per the service cc'ndi t ion all the AAOs and 

SOs are liable to be transferred and posted to any offices of AG 

:1 n (ssam, Naqaland , Mani pur , Tr i pure, Mecha iaya etc or any 

other offices likely to be opened in NE Region However, so far 

as the present appl i cents are concerned after their post i rig at 

Naga land, they have never been transferred out permanent from  

Naca1 and, whereas, other AOs and SOs like that of the present 

applicants are bei rig posted to Naca]. and from other NE: States for 

a short span of time and again they have been put back to their 

or i gi rial piac eof posting without tcuchi rig the appl icant treating 

Nea land to be a base i aol ated cadre for theiii 

4.11. 	That as stated above, the respondents are treating the 

present appi :1 cents as a separate cadre on amongst the 176 AriOs 

and SOs belonging to the common cadre aric:t without any valid 

reason The respondents have sou lit to term Naga 1 and as a base 

cadre for the present applicants, The Hon' ble Tribunal had an 

occasion to deal with the matter more particularly on the 

questlon of being a base cadre while adjudi cat mg a similar 

matter COA 86/96: In the said Oii preferred by one ShriTR..Dey 

raised the issue pertaininci to his transfer from AG, l3hy to Sr 

it 



1 0 

'As Kc'hima and respondents in their counter placed the fact 	that 

JaJiland is the base cadre of Shri TRDey and that is why he has 

been 	transfer red 	back to Naqa land aca.i n 	The 	Hon ble 	Tribunal 

'ide 	its 	•judqement and order dated 21 896 made 	it 	clear 	the 

ermi nolccjy 	"base cadre/base officer" 	is not appi i cable 	to 	the 

and SOs as they have qc't all 	NE Region Transfer 	1 iabi ii ty 

copy of the •judgement and order dated 21 9 96 is 

arneed herewith and marked as innexure-20 

12 	That 	the applicants beg to state that 	in terms of 	the 

fdresai ci •judqement and order dated 21 8 96 	it 	is c leer 	that 	the 

ltema no logy 	base 	cadre/base cf 1 ice 	is 	not 	app]. i cable 	to 	the 

jprsent.a ppi i cants 	since they have got all NE 	Region 	transfer 

1 i.bi i 	ty 	as 	per 	their 	recruitment rule 	Needless to 	say 	that 

is a hard station and there are various difficulties 	for 

Ithb 	pa rs.orus 	who 	are not or i gi nal ly 	belongi rig 	to 	the 	State 

jNaca land 	dmi t'tediy appi :1. cents are non re si dents of Nacialand and 

'thy are presently fec i ng those di fl i cul ties The respondents are 

a Uso well aware of the fact that Naqa land is a hard stat ion but 

Jkn:'wi nq - fu]. ].y well the fact as well as i nspi ta of repeated 

rekuests made by the present app li cents they are bent upon not 

tc transfer the eppi i cant out from Nagaland 

4 i3 	That the appi i cents submit that in view of the various 

1'Gezette Noti fi cat ions it is crystal clear that the State of 

Na aland is a disturbed area The higher authority ought to have 

ccnsi dared the case of the present applicants by formu let i nci a 

fi r trans far policy rotating all the AAO and SOs for such tenure 

Wstinq. Admittedly , Nagaland isa hard station full of 

trrorist activities and in respect of security, barring the 

01 fi cc premises there is no sec:ur i ty in the quarter. On the 

c'her hand the present appi i cents even can nott hi nk of settling 

I p4rmanently in Nagaland because of statutory bar under 371 c of 

10 



Ccbsti tution of I ndia of purchasing landed prc'perty in Naçiaiand 

i~l p 	of 	the applicants are yet to cet 	their 	official 

acçommodat; ion and they are fac i ni t emendous problem sc far it 

relates to rented acccmmcidaticns 	?rnidst these si tuat ion the 

apl i cants had to pass their days without any ray of h ci p 	ci f 

trns far to any sc'f tar stat ion than Naga land 

434. 	That instances are at ca1cre that AAOs and SOs are 

by, ng posted to Naqaland on transfer, only for the purpose of 

prmot:i:n and immediately thereafter they are posted back to 

th i r cr i qi nal place of post i nc On the other hand the appi :1 cants 

wtci got 'cne1 r p:st i nq i n Nacaiand are remai ru. nc 1 n Nacjal and C\fSY 

sii.nce thai r entry :1 nsa rv ice and i nspi te of thai r repeated 

'auests none of them has been transferred out from Nagal and to 

any softer stat ion Hay i nq faced that aforesaid step motherly 

atl i tude, the present applicants have reasons to bel Lava that 

t1jiy belong to a separate cadre ccmpr isi nq of the present 

al i cants only. Be it stated here that the appl :1 cants beionct 

composite cadre of AAo and SO having common senior i ty and all 

NE Transfer Liability and common rec rui tment Rules In case of 

initial posting/posting the applicants donot have any say in the 

matter and the.r espondent No 2 is the 	cadre control Ii nci 

aiithcr i ty and it is mare luck and chance 	But it is seen that 

J"icumbents posted to Nactaiand have to remain in Nagaland without 

I transfer .  

4 J15 	That the applicants beg to state that the respondents 

haie acted illegal lyin not. transferr :1 rig 	present appi i i:ants 

any other softer stat ion inspi te their repeated requests and 

fir that reason the app ii cants are compel led to be i eve that they 

b9ionç to a separate cadre consisting the present appl i cants 

orly and i f so the respondents may be directed to issue necessary 

n:t if i cat ion declaring Naqa land to be a separate cadre so that 

ii 



the promotional avenu:'s of the appi I cants become much more wider 

ad in case of separation of cadre they can exercise their 

l tl' on for post :1 nq elsewhere 

4 1 m. 	That the applicants beg to state that 	presently 

ci tdqether 176 A\Os and SOs are there in the compcsi te cadre of 

f10d and SOs and in case the respondents formulate a policy 

ma: inc it compulsory to them to ac 1cept post inq at I\laQaiand once 

in a 11 fat ime by rcitet I rig 176 AAO and SOs the aforesaid 

cnirciversy would not have arisen - 

In a nutshell the cir :ievances of the present appl I cants 

aW.--.dJ1 rpgarding frami nci of a fa:i .....ransfer pci Icy for all AAOs and 

Slisl and to execute the said pci icy treating the present 

appli cants within the ccimpcisi te and common cadre and to rotate 

1 ii1 Lhim through a ha J station like N3g3lno at lepst once  

life time fixinq a minimum length of stay in the said hard 

staIicin Al ternat ively the appl i cants i::aj;e in brief is . .....1: if 

the aforesaid rel iefr ecardi ncj fair transfer pi:il icy is not 

qrahled than the r rpondents may be di rec ted to issue necessary 

ft f ice Memorandum treat i i- c-  Nagaland , as a separate.cadre s:: that 

applicants would get thel r wider sccipe of promcit ion and the 

cipi:rtuni ty to exercise thai r opt. ion upon such separation for -

b. 

 

I ng posted elsewhere 

4 11. 	That this appl I cat ion has beei ....filed bonaf ide and to 

se::Lre ends of just. ice 

5 6OUNDS FOR RELIEF WITH LESAL PROV I S I ON 

d l 	Fci r that the entire ac:tion/inacticin in the part of the 

risp:indents in not exceeding to the requests made by the 

a p11 cants and treating them not at par with the r:it her AAOs and 

Ss jire illegal arbitrary and violative of ArtIcle 14 and 16 of 

::cinst I t.ut ion of I ndia and laws framed thEreunder.  

12 



2. 	For that there bei nc a common cadre for AAOs and SOs 

c'mpr is i rig of respondents I n treating the present appi :i cants 

di f ferent ly without any valid reason is not sustai nable in eye of 

i-iw and apprcpr Late direct ion need be issued to the respondents 

I ormu late a fair transfer policy treat i. ng the 	present 

app ii cants at par with the :It:her AAos and SOs 

.3.. 	For that there bei nq number of vacancies available in 

he softer stat ion than Naqa land I t is the duty of 	the 

espondents to post the appi i i::ants out from Naga land more so, 

hen the fact of Naca land bei nq hard stat ion is known to the 

iespond€.nts . Havi nci rcot dc'rie so the respondents have acted 

i legally and for that appropriate d:i rect ion is requi red to be 

i1 ssued to the respondents to framE. a fair transfer policy.  

4.. 	Fort that respondents are duty bound to post all the 176 

Os and SOs in Nacalarid once in a lifetime or rotation basis 

Ii:? :i ng a minimum time per lcd for such tenure posting by adopt i ng 

joster system for the same 

For that the respondents in view of statutory provision 

prescribed in the Recru:i tment Rule regarding al l NE Region 

;ransfer 1 iab ili ty , the base cadre/base cf lice term:i nology ought 

to have applied in respect i::: f present applicants.. 

6. 	For that in any view of the ma't tar the ac I: ion/inaction 

if the respondents are not sustainable in the eye of law and 

jab is to set aside and quashed.. 

he appl i. cants crave i.eave of the Ron' ble Tribunal to 

dvance more grounds both legal as well as factual at the t ime of 

iar ing oft he case. 

DET(iILS OF REMEDIESE:xHitJsTED 

••.•!i 	the applicants declare that they have exhausted 

11 the remsdies available to them and there is no al tar nat :i ye 

13 
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'H 
re,nedy available to him 

7 MT1FjJIjEE y  I OJS' ..flLEQ 

The applicants further declare that they have not ii led 

previously 

cIie\'anh::es 

—,-'s 

or suit reciardinct the 

cat ion is made be fore 

aCthr:r I ty nor any such appi. i cat ion , writ pet it ion or suit is 

pndinq before any of them 

Sk RELIEF_SOUI3HT FOR 

Under the facts and : :L r cumstances stated above 	the 

apl I cents most respect lu I ly  prayed that the instant application 

I b; adm:L tted records he cal led for and after hear i nq the part ice 

oi 	the cause or ce' - - that may be .hiWh and on perusal 	F 

rcords be crant the fo]. lowi nq reliefs to the app? i cents 

S 
1 

0. To di re: t the respondents to prepare a fair and 

t'ansparent transfer policy and implement for all the iOs and 

SOs 	i nc lud I nq the clause o f rotat ion transfer throucih a her d 

station like Nagalend fi xi nci a minimum and maximum stay period 

I ih such hard stat ion and mak :1 nq the same compulsory for all cAOs 

SOs at least once in a i fe time, treat mci the present 

lpi i cents at par w:i th the other AAOs and SOs for such rotation 

ahd to prepare a roster for the same 

To di rect the respondents not to treat the appi i cents 

as a ho? der of base cadre/base of 'Ii cer of Naciaiand and to treat 

fhem as a member the common cadre (cOs and SOs 

any application, writ petition 

in Y:'iELt of which this app? :i 

Mn 	+ h y'n 	f 1': h .. 	 .. 	. 	Tribunal or any other 

3 	To di r'ec t the respondents a? ter net i ye I y to 	issue 

¶ecessary orders treat i nq A.G (PIE : , Naqaiand as a separate 

cadre so that the promot I cal avenues of the app? i cents much more 

l ider and in case of separation of cadre the applicants can 

Lerc ise thea r opt ion for posting elsewhere in case the e'foresai d 

14 
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1refiefs are not 	qrantedto the appl :1 cant:s 
8ft4 	To 	direct the respondents to acceded to 	the requests 

nde 	by them thrcuqh their representat ions within 	a stipulated 

tine 	periodft 

8ft5. 	Cost 	of 	the application0 

Sh 	Any 	other relief/reliefs to which the 	applicants are 

he case 	and en1 it led 	to 	under 	the 	facts and 	:1 rcumstances c' ft 

deemed 'fit and proper by this Hon ble Tribunal 

90 	INTERIM 0RDE:R. FRAYE:D FOR 

Fendi nq 	disposal 	of 	the 	application 	the appi i cents 

par t I cu 1 ar I y 	the 	app 11 cant 	No 2 	prays 	be fore 	this Hon 	ID Ia 

Tribunal 	for an interim d rect ion to the respondants dents 	to 

consi der 	the 	individual 	cases of the eppi :1 cents reflected in 	the 

Annexure-Pi 

1I! 	 go 	 a 	 * 	fl0000I7D 	 0 0000 000 0 000000000000000000 

lii. 	 FARTICULAF:S OF' T H E  

1. 	10F00. Nc0 	 %94i 
2 	Data 

30 	Payable at. 	G'uwahati 

1 12. LIST OF ENCLOSURES 

As stated in the Index 
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VERIFICATION 

I, Shri Dii ip  F:::r Dutta, son of Late M.R. Dutta 	aged 

jut 39 years at present: work lnq as AAC), General Secretary, Al 1 

AAO/SO Asso':: ict ion (II:) of fl ce of the Sr Deputy Accountant. 

Gneral (A;?E )Kohima Naqaland, do hereby solemnly affirm and 

vr I fy that the statements made in 

p..raqra.phs 	 are true to 

ml I.::nowledQa and those made :i n paraqraphs 	d 	& 

are also true to my leqal advice an dt he rest are my humble 

shm lesion be fore the Hon' ble Tr I bunal I have not suppressed any 

mterial facts of the ccse 

L cm the applicant No2 in the instant appl icat ion and 

cnversant with the fcc ts and circumstances of the - ep and 

c'mpetent to swear this af f I dcvi t for and on behal f of al ]. the 

api I cants lIsted in Anneure-A on thai r author isat:ion 

And I si qn on this the Van fi cat ion on this the 	day 

ck 	2ctc1. 

Signature 

1G, 
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NAME, DESIGNATION AND PRESENT PLACE OF POSTING OF 
THE PERSONS WHOM THE ASSOCIATION REPRESENTS. 

31. 	 NAME 	 DESIGNATION 	PRESENT PLACE 
No 	 OF POSTING. 

l o  Sri Sankar Paul 
	

Asstt. Accounts Officer 	0/0 the 3e:njor 

 Sri R0M.Dasgupta 

 Sri A,K0Das 

 Sri P.C.Rabha 

 Sri Dilip icr. Dutta 

 Sri Nani Gopal Sen 

 Sri Ashutosh Sarkar 

8 Sri Samarendra Biswas 

9, Sri Adhir Chakrabarty 

100 Sri Pranab Bhowmick 

11,0 . sri Pijush Chakrabarty 

Kr. Biswas 

13 Sri Motj1al Sinha 

Dy.A.G.(A&E), 
Nagaland, 
Kohima. 

rn-Do- -Do- 

-Do- -Do-. 

-Do- -Do- 

-Do- -Do- 

.-Do-. ... 	-Do- 

-Do- -Do- 

-Do- -Do- 

-Do-. -Do- 

Section Officer -Do- 

-Do- -Do- 

- nc, -(p- ?) 	-Do- 

Asstt. Accounts Officer 	On deputation: 
to Dumduma, 
Assam. 

041 

Ap 
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AfNEXURE 	I 
- 	

- 

C C"& 	•.-'ij: -j () 
'I 'he ( oni p( roller and Awl itor Cerera I of I ridin 
1 0,flahsulur Shah Zafar Maig 
New I)clhi 110 002. 

(Through proper Channel) 

- hansfer Policy of common cadre S.Os/A.A.O's under Accountant 
Cenerni (A&E), Assari, being the Cadre Controlling Authority. 

Respected Sir, 

I have the honour to staic that the following paragraphs for your kind consideration and 
ncccscnr v act ion. 	 1 

Ihat Sir, I had hCCIi recruited as an Auditor in the o/o the Accountant General (A&E), 
Nninland, Kohima' on 15.01.83 tlu'ough S S C Exam. Conducted in 1980 and opted in A&E 
durmg departmental bifurcation in 1984. 1 passed my SOG Exailiination(Supple.) in 1990 and 
promoted in common cadre as Section officer in the same office. Thus, I rendered áltgether 
9(Ninc) years of my sincere service in Accountant General (A&E), Nagaland, Kohima. 

As such, I submitted a representation seeking transfer to A.G.(A&E), Assam Guwahati, 
in home state. Accordingly my representation had been considered and transferred to A.G.(A&E) 
Assain, (.Juwahati in 1992. however, the transfer order did not reflect any ambiguity on 
temporary basis or repatriation to A.G.(A&E), Nagaland Kohima at any occasion. If so, I would 
certainly think about such temporary transfer. I had been promoted as AAO in 1994 in the 
A.(HA&F), Assnin. 

1 hat, sir, recently I have been transferred again to the A.G.(A&E), Nagaland Kohima as 
the reliever of Sri 1). Dutta, AAO, selected on deputation from A.G.(A&E), Nagaland to Wct. 
flengal. Ilowever, on behalf of Sri Dutta's deputation I have been posted in Nagaland instead of 
runny senior AAO's and Junior SO's/AAO's in the gradation list who never been posted any 
tenure in such remote places like Kohima and Imphal-reveals that the Cadre Controlling 
Authotity is not in a position to look into the common interest of all common cadre incumbents 
even working under the establishment. As such transferees from A.G.(A&E), Nagaland are very 
fiequently transfer back to the same office treating as T3ASE CADRE. Under this circumstances 1 
have submitted a representation (Copy enclosed) to CCA for reconsideration of the issue. 
I Jowever as SO011 as my release order has been issued. 

In this context, it may be mentioned here that the Hon'ble CAT,GIIY-Bench in its 
vcrdicl-(vice Shri '1'. R.Dey Vrs. A.G.(A&E) Assain )has nullified the Base Cadre terminology 
and passed an order to maintain uniform statuesque for all S.O's/A.A.O's in Common Cadre, 

N 
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I 11111 MIT I hove joined on diiiic in the A.G.(A&E) Nagaland, Kohima as on 
within joining time as the rclicvcr olShri I).K.1)iitla, A.A.0. However, it is 
I )ui (a siihiuiued it scprCsCnta(ion for retention on the same duty place prior to 
A ( L( A&I),Nagalaiid, Kohima mentioning that he is at present not in a postion to . 

(lie assigiiincnt selected lr deputation in West Bengal due to his personal affairs. AcO lj 
his tcprcscntntion has been considered and I have been absorbed against another vacant 

lJndcr this circumstances, I would like to draw the sympathetic eonsidt l 
Au(liorilv,ojicein on the the giound of my ill fated lainily mostly school childrë4 
iiricerJai.f .Jiicir educational prospect at Kohima in different environment and inadequa{é 
proicion.of Central schools or in (luwahati lack of proper guidance due to my long absence 

As such, I appeal your Highness to look into the matter for reversion of my dufy place to 
A.(i.(A&*)Assain, Guwahati so that I. may overcome the difficulties. 	 I

.  

I )nICd, K oliiiiia I" FCI)'2000 

Iransfer Order. 
2 
	

Representation 

Yours faithfully, 

(M.LSinha, AAO) 
0/0 The Accountant Gencral(A&t) 

Nagaland, Kohint 

F 

, 	 I  
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Prcsiit 

('onratic 

.\1int 'ii .5 arl 

Secretary 

( 'inrad' 

I )ilip l)nl ta 

I_ 

ALL AAOs/SOs (Group "13") ASSOCIATION 
0/0 The Sr.Deputy Accountant General (A&E) ANNE U 

Nagaland_Kohima 
Ret \SNT( B7A SOT 7o  10 

Vo 

The ('omptrotler and Midi(or General of India, 
10, Bahadur Shah Zafar Marg 
New Delhi-110002 
(Through Proper Channel) 

Subiect:- 
	iransfer/Postina Policy of all Common Cadre AAOsISC)s of 

N.E.Rceion. 

I am unaniinouslvdesired by the AAOs/SOs of this Association vide resolution 
\o ((, (hued B-i -.o.i to appraise your kind authority one of their long pending 
demands br adoption a Fair Transfer/Posting policy for all AAOs/SOs who have borne 
on common cadre of the A.G.(A&E), Assain. Guwahati, comprising all field Offices 
located in Nuilk Eastern Region. 

You may perhaps be aware of their legitimate demand as stated above, and in 

this context I would like to reiterate here that inspite of submission of numerous 
representations dated 22-01-1997, dated 31-01-2000 dated 19-05-2000 to llqrs. and 
dated 01-12-2000 to Cadre Conol1ing Authority, A.G.(A&E) Assam Guwahati (to be 
more exact since 1994) which are self explanatory. Unfortunately, no earnest attention 
has been made to their demand prayod for till date, consequently, the sentiment of my 
members upshotted into serious morale problems and depression. 

The conception behind the adoption of Fair Transfer/Posting Policy are, (1) for 
èommon interest, (2) the Govt order/conditions of transfer liability to any state in N.E.R. 
by all AAOs/SOs borne on the common cadre would strictly be followed, (3) every 
AAOs/SOs would be made liable to be transferred to either of the two hard posting 
stations in Kohima or Imphal at least for a minimum period of 3years sulject to 
willingness of the officers who are at present serving in hard posting stations, so that all 
the AAOs!SOs should honestly share the hard life in Kohima/Imphal, in consistent of 
responsibility being in the common cadre, (4) the maintenance of composite seniority by 
CCA. A.G.(A&E), Assanm, Guwahati, with respect to further promotion to the post 

AU/Sr. AU. would he justified. S  
In view of the foregoing. I as Secretary of this Association request you rnav 

kindly appreciate the view points of my members and direct the CCA,A.G.(A&E) 
Assarn. (3uwahati. to evolve a Fair Transfer/Posting Policy within Period of 1(one) 

nion(h.ftom the (late of receipt of this representation, with-out farther discrimination in 
transfcr/postingipromotiofl among the AAO s/SOs of the common cadre. If no such order 
passed by the competent authority within the said period all the aggrieved AAOs/SOs of 
this office are contemplating to seek the help of honourable court of law for redressal Of  

their grievances 

Treasurer 

( ntnradr 

Sen 

LxecutiveMcnthcr 

(omrade 

( I ).R.M.l)as (hipta 

(. ('flTfld(' 

(2).Priniab 13luovnuc.k 

Yours itlifillv 

/ 

(Dll' 5YTA) 
General Secretary 

Copy to:- 

(I) 
 
 

The A.G. (A&E), Assarn,Guwahati, for irtionnation and necessary action 
The A.G.(A&E), Nagaland, Kohima for information. 
Shri A.B.Sen Secretary General, All India Audit and Accounts 
Association LIG-15/1089-90, Vesundbnra, Post office:- Sahibabad, Dist:-
Ghaziabad. Pin 201010, with a request to take up the matter with the 
C&AG of India and with the 0/0 of the A G (A&E) Assani,Guwahati 

General Secretary. 
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ALLX3,'315TANT ACCOUN'JrS OFFWERS/SEC'llflON OflCThRS 
(CROUJ 9)  ASSOC!IAT!ON 

9II'1FIICE (W TJHUE SR. ThPPUTY ACCOUNTANT GENERAL (A&flt) 
NACALND:: KOffiMA. 

fW?oIky/AA ,Q1S) &Associag .ionM 	 Date: I Decvthr 20 

The Accounqant(Generafl.(A&E) 

a11TL, 	flwhati. 

(Thnmgfl1? pnp(er Cka,nuind) 

	

nJ1 
	

TranffETIPPS of Common Cadre SO/AAO, tliiereeL 

I am unanimously desired by the SOs/AAOs(Group 'B') of this Msociation 
who are borne on the combined cadre of the Accountant General (A&E),Assam, Guwahati 
and have been working in the Office of the Sr. Deputy Accountant General (A&E) Nagaland, 
Kohima to inform you that all S.O/AAO. of this office submitted (January 2000) 
rrprcscntation to the C&AG of India urging him to evolve a fair transfer policy for all 
common cadre borne on SOs/AAOs. In this context I would like to draw your personal 
ait en h ion  to para 8 (eight) of the C&AG's note forwarded under Hqr's letter No. 38 Audit 
(And-PIg) 99-200() dtcd 20-01.2000. This was followed by reminders submitted by them in 
May 2000. But unfortunately no response has been received by them till to date resulting in 
gross resentment. AR these aggrieved SOs/AAOs are contemplating to refer the case to the 
honourabie Court of law for a reasonable solution of their long pending and justified 
(IC IT1 fl( Is. 

The undersigned as Secretary of this Association requests you as Cadre 
Controlling Authority (CCA) kindly to let my members know: 

	

I., 	The principle followed by the CCA for posting of SOs/AAOs who are bdthéi 
common cadre in different field Offices. A copy of the approved guiding 
principles/transfer policy adopted in your office for transfer and posting of these officers 
in N.E. Region may also please be furnished along with your replies for records and 
guidance. 

	

2. 	It has been experienced from the past that circulars calling for 
willingness/applications for going on deputation to other Offices seldom reach this Office 
from the Cadre Controlling Authority. Even if these are received occasionally, these are 
(lcspatchC(I from your Office at such a late stage that one hardly finds time to submit his 
application in lime. I shall be extremely thankful if you kindly let this Association know 
the reason as to why these circulars are either not sent to this office or. if sent why in such 
a laic stage denying the SOs/AAOs of this Office having even a chance to subrpit their 
application in time. 

SN 
DA115 	 I 
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3. 	
More over, often it has been noticed that copies of orders issued from your office 

releasing SOs/AAOs 00 deputation/transfer to other offices have not been 
endorscd/furnj,slcd to this office. Consequently the SOs/AAOs of this Office remain in 
ignorance of these developments. Reason as to why. such are not being endorsed to this 
office may also please be made known to this Association. 

It is also most unfortunate to note that since creation of this office in 11984 no 
officer/rcpreseiitative of the Cadre Controlling Authority even visited this office 
(excepting once in the year 1997 for separation of cadre) to know the condition to which 
the officer borne on common cadre of your office had been working in this office despite 
their problems being brought to your notice by them through their individual submission 
On 

several occasions. I take this opportunity to request you to visit this office atleast to 
make your self apprised of the working condition prevailing here. 

A suitable reply on the above mentioned sensitive points is expected within. 15 (fifl.cc n ) (Jays from date of receipt of this letterS 

Further, you are also requested to visit this Office for a congenial discussion with the 
Association members in presence of the Accountant General, Nagaland, Kohima your 
convenient date may he apprised. 

With regards 

Yoursit iftJlnInllIy 

Genera Secrt'y, 
All AAOWSO (Group 'B') Asociatiou 

O/o the Sr. Deputy Accountant General (A&E) 
Nagalaud, Kohima, 

Memo No. F0Uq,1AA9, 1S01A8S0ci09W0M106 Dge: 1 Deceiir,therr 200 

Copy to:- 

I. Accountant General, Nagaland, Kohima with a request to take up the thtter 
with the Cadre Controlling Authority for solution and let this Association know 
the date of discussion and development if any. 

2. 
Shri AJ3.Sen Secretary General (All India Audit & Accounts Association ), 
15/1089-90, Vasundhara, Post:- Sahibabad, Dist:- Ghaziabad, U.P.-201010. 
With a request to take up the matter with the C&AG as well as Cadre 
Controlling Authority, Guwahati, Assam. 

General Secretary 
All AAOs/SOs (Group 'B') Asodatijn 

OIo the Sr. Deputy Accountant General (A&JE) 
Nagaland, Kollthna. 

2 

N 



F'AX-0361-303142 ANNEXURE_m 2 
-TiTz 	ccnt&r1 (aitr1n), 	mi 

7511fl - (9 Q (9004 
OUnCE OF THE ACCOUNTANt GENERAl. (AUDIT). NAGAI ANt) 
KOI)IMA - 797001 

j 	 Phone : 222206 (0) 222018 (It) Fax 0370-22297 

V.P. A V I NI )R AN 	 D.O. No.Ad /A&E/9 19/2000-2001/4564 
ACCOIIIiIaIII General 	 OaI412_2000 

i)car 

Please find enclosed a self explanatory representation No. 
Policy/AAO/SO/Associalion/06 dated 1-12-2000 received from the Secretary, 
All AAOs/SOs (Group '13') Association, O/o the Sr. Deputy Accountant General 
(A&E), Nagaland, Kohima regarding the transfer policy being adopted by your 
oflicc on the transfer and posting of SOs/AAOs. belonging to the Common 
Cadre tinder your control. 

The Staff Association of this/office had earlier brought this issue to the 
notice of the C&AG of India during his tonr in Kohima in Novernber'1999, 
which was also reflected in pam 8 (eight) of the UAG't tour note. My D.O. No.. 
AdmnIA&E/6-8/99-2000/743 1 datcd 14 th  March'2000 addressed to the Pr; 
1)ircctor (Stall), also refers. 

A visit by you to my office, at your earliest convenience wøuld go a long 
way in alleviating the frustratiôi end resentment of the SOs/AAOs under your 
cadre control posted to this o 

Enclo:- As above 

LA 
Your sincerely 

Shri D.J. Bhalra, IA&AS 
Accountant Genra1 (A&E) 
Assam, Maldamgaon, J3etola, 
Guwahatl-28 

Il I  
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ANNEXURE-3 

Action:. ADAI (GCS), AG Manipur, Dir (Comm State) 

AG Nagaland 

I. it was brought to CAGs attention that there were considerable vacancies in the audit 
office. CAG was of the view that some 11eibility could,be given to the Accountant 
General for ulilisat ion of ii vacancies. AG would formulate a proposal to this effect for 
consideration at headquarters, 	 - 
AT-pEYSijjfyA NInd 	 - 

2. The issue of separate cadres for Nagaiand offices was raised. CAG was of the view 
ilr8t while adequate staff was nolavailable for manning the separate cadres for Nagaland 
office. AG should work out a proposal for separate cadres. 
Action:- 

t I 	=iI1L 

The issue of vacant post of Group OtTicer was raised. CÁO assured that a Group 
Officer would be posted shortly. 
Action:- DAI, AC(P) 

CAG stated that funds would be provided on a priority basis for various works like 
boreweli in the office, phased repair of the official quartets of the staff, water-proofing of 
tire roof of the office, boundary hall etc. lie desired that the necessary proposals be sent by the AG. 

Action:- PD (Stafi), AG Nagaland 

It was brought to CÁO's attention that to solve the Y2K problem the computers needed 
to be upgraded for which Ej. 4.75 lakhs was required. CAG desired that this should be 
examined in headquarters. 
Action:- DAt (RC), AG Nagaland. Dir (EDt') 

While reviewing the schedule of preparation of Audit Report, CAG desired that the 
bond copy should be sent to headquarters by 16 January 2000. 
Action:- ADAI (OCS), AG Nagoland, Dir(RSNE) 

it was brought to CÁO's attention that demands for deputation were taking 
considerable time in reaching Kohima and hence the willingness of staff was rarely sent 
on time. Accordingly a concern was expressed that the last date for receiving the 
willingness of staff for deputation should be extended by 15 days In case of Nagaland. It 
was further stated that the cadre controlling authority was reluctant to send the staff in 
Nagniand office on deputation. CÁO was of the view that the staff in Nagaland office 
could go on deputation. Furthermore, whetever pO!slble the last date for receipt of 
willingness for deputation could be extended by liays. 
Action:- PD (Staff), AG Nagaland 

.1;. 
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R. It was pointed out that stall who had cleared the SOG examination did not ge 
,
11  

opportunity to work outside Nagaland. CÁO was of the view that a roster could be 
,iiaintained for rotation of the stall to offices outside Nagaland. 
Action:- DAI, PD(S(afl), AG Nagaland 

It was brought to CAG's attention that the staff was undr constant threat of unlawful 
elements. CÁO was of the view that in serious casei the AG could recommend to the 
cadre controlling authority to allow the staff to work in Guvahati/ thillong on temporary 
basis. Any decision on the individual case should be taken by the cadrecontrolIing 

authority within 2-3 days of receipt of the recommendation from AG Nagaland. 
Action:- DM, PD (Stall), AG Nagaland 

It was brought to CÁO's Attention that although Nagaland had been declared as a 
disturbed area, yet "Disturbed Area Allowance was not being paid. CAG desired that 
this issue be taken up with the Government. 
Action;- PD (Stall) 

II. It was brought to CÁO's attention that while staff of other Central Government 
establishinenic like Department of Posts, Department of Telecom dc. were drawing UR.A 

at "B" clas.city rates, this was not the case with staff if IAAD. CAG desired that this 

issue should be examined at Headquarters - 
Action; PD (Staff), AG Nagaland 	* 

12. On the issue of recognition of staff associations CÁO stated that staff associations 
should apply in separate categories as there was no provision for composite association. 
Action;- PD (Stall), AG Nagaland 

0 Meeting with members of PAC and COPIJ. 
I. CAG was of the view that the PAC could discuss in detail the financial health of the 
state government appearing in the audit report. This was relevant in the context 
precarious financial position of the state.  
Action:- ADA-I (OCS), AG Nagaland 	... 

CÁO was of the view that wherever there were atrears in discussion of audit reports, 
I'AC and COPU should lake up this latest report for dlscusior1. Furthermore these 
Committees could meet during the period when the legislature was in session. This could 
ensure the presence of members of the committees and officials of the state government. 

Action:- ADA! (OCS), AG Nagaland 

It was stated that although the State Government was required to take action on the 
recommendations of the Committees, it rarely did so. CÁO was of the viev that while 

auditing various departments. AG would Secifically obtair Information from the 
Government on the nctin taken on the recommendations and this would be reported in 
the subsequent Audit Report. 
Action:- ADAI (OCS), AG Nagnlnnd 

'-S 
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AXURE- 4 
ilie Accountant General, (A&E), Assain, 
Maidamgaon, Beltola, 
Guwahati - 781029. 

/ 

14QOC 

(7hrough Proper Channel) 

Subject: Prayer for transfer/repatriation. 

Respected Sir, 

With due respect and in humble submission I beg to state that on 6-8-

99 and 24-1-2000 I had represented for my transfer/repatriation on humanitarian 

grounds. In my earlier representations I have already exhaustively explained the 

reasons due to which I am earnestly requesting for my transferto Guwahati.. 

All my representations were duly forwarded by the Accountant 

General, Nagniand, Kohima vide No. Admn/A&E16-8/97-99/1285, dated 27-8-

99 and D.O. No.Adnm./A8cE16-8/99-2000/7000, dated 31-1-2000 but no 

positive development in this regard has since been communicated to me. 

Respected Sir, once again I would like to state that the health 

condition of my parents have further deteriorated for want of proper medical 

treatment at my home town. 

Sir, I, therefore, would request your benign authority to kindly 

consider my transfer to Guwahati as a very special case and allow me to 

perform my duties to my sick parents. 

Dated Kohima the 2tc7 	2000 
Yours faithfully, 

(PRANAB BHOWMICK) 
Section Queer 



fl .  

• 	 k:. 

ANNEXURE- 
/ 

WFJ( :E OF i1F, SR. DY. ACCOUNTANT GENERAL (A&E) 

NM;M.AND, KOfflMA 

No 	 I.)atcd Kohini1hc I ci.- 	2000 

I o, 

2. 	 (D 

SubjeCt : Representation of Shri Praiiab IIbwmick, S.O. 

With reference to your rcprcscnlalion dated 25-7-2000, onthp subject cited above 1.. 

am to u- fonn you that the arne has been foiwarded demi-officially to the Cadre Controiljng 
/ 	. 

Aut1oit' (C.C.A) on 27-7-2000 and in reply to the same the Accountant General (A&E). 

(iuwahali has informed vide letter No.DAG(A)/Cofl-009/R&T/44 dated 2378-2000 

tha thcrc is no vacancy at Guwahati office in the cadre of S.O. and your case will be 

conudered in due course 

r7 4 
ACCOUNTS OFF/ (A) 

MiVoca tc.. •  

b 
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Thanking you Sir, 

Dated Kohima, 
the I 11& August, 2000. 

N 

ASHUTOSH SARKAR) 
0 	

A4stt. Accounts Officer, 
O/o. the Sr. r)y. Accountant General, (A&E), 

Nagaland,, Kohiina 

• 	ANNEXURE-- 6 
Erm 

Ashutosh Sarkar, Cj 
Asstt. Accounts Officer, 3? 

O/o, the Sr. Dy. Accountant General, (A&E), 
Nagaland, Kohirna. 

to 
The Comptroller & Auditor General of India, 
10, Bahadur Shah Zafar Marg, 
New Delhi - 110 002. 

(77irougl; Proper Channel) 

Subject Prayer for transfer enabling staying of husband and wife at the same the station for the 
interest of rearing of Twin Daughters. 

Respected Sir, 
With due respect and in humble submission I beg to lay before you the following few 

lines on the subject as cited above, for favour of your kind and sympathetic help please. 

That Sir, I am enclosing herewith the copies of my representation dated 2*-10-98 and 

subsequent reminders dated 19-2-99, 30-7-99 and 5-1-2000 addressed to the Accountant 

General, (A&E), Assaiti being the Cadre Controlling Authority (CCA), with the hope that 

considering merits of my case the ('CA would consider my transfer case on priority basis. 

But Sir, I am to inform that , unforttthAtely, the CCA has neither Informed me regarding 

the development of my transfer case as yet nor acknowledged the receipt of my representation, 

though some of my junior officers have been transferred from ICohima, 

That Sir, the arbitrary attitude of the CCA left me with no alternatives, but to seek the 

kind intervention of the Comptroller & Auditor General of India vide my representation dated 

27-1-2000 (Copy enclosed) with a request to evolve clear cut fair transfer/posting policy/roster 

for all the AAOs/SOs in common cadre, by the CCA, but till now I remain to be obliged in this 

regard. 

Sir, I would once again request your benign authority to kindly advice the CCA, i.e., the 

O/o. the Accountant General, (A&E), Assam to kindly consider my transfer case immediately. 

Sir, for such an act of help on the part of the Comptroller & Auditor General of India, I 

would remain ever grateful to you. 

rhat Sir, otherwise I will be left with no alternative, but to knock the door of a Court of 

Law against the CCA. 

vr 
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ArNExURE-( 
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OFFICE OF THE ACCOUNTANT GENERAL (ME) ASSAM, 
MAIDAMiAON, BELTOLA, (IUI&AHATI 76 1029 .  

No.1) AG( A)/Coii-c199/R&i'/Ø 	 - 	 Date: 7.9.2000 

10 

The Asstt. Comptrouer & Auditor General N) 
010 the Comptroller & Auditor General Of India, 
10, Bahadur Shah Zafar Marg, 
Indrupritstha Head Post Ofike , 	 - 

NEW DEI,Hi-1l0 002. 

Sub: Transfer of Shri A,Sarkar, AAO 

i\ladam, 

I am to invite a reference to Headquarters office letter No. 2074-GE-11144-99 

cit. 30.g.2000 on the subject cited above and to tatc that at prccnt there L's no vacancy at ----------------------------------------------- 
whti in the cadre of S0/AAO. Moreover. hig twn for trnfer and renntr 6tinn h** nrt vt 

cene as there are other SOs/AAQs awaiting for transfer to Guwahati from Nagaland. 

As per recoed of this office, his spouse *s working as a music teacher in.i4r.. High 

School,, KarbiangJong (outside Guwahali ), However, his case will be considered in due course 

Accounthnt General has seen this 

Yours faithfully 

3d!- 
Peu 

Memo No. DAG(A )iCon-c/99/R&1/57_. 

opy forwarded to: 

hri ASaii'.ar, AAO , 0/0 the Sr.DAG(A&) Nagaland i 1(ohima for information. 	- 

Y. iP  

\ 	 I' A
."
V Ic" 

AtcouMaht tenertil(A)7 

0~t 

Date: 7.9.2000 



- 	- 	
ANEXuRE- 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASAM, 
MAIDAM€AON, BELTOLA, 6IJWAHATI - 781029. 

Admn. 1/Order No.186 
	

Date: 24.01.2000 

\Vithout prejudice to the claim of their seniors and also subject to the condition that their 
seniority in the cadre Section Officer will be fixed later, the following officials of coitunon 
cadre of North Eastern Zone offices arc hereby promoted to officiate as Section Officers in Ihe 
scale of pay of Ra. 5 500-175-9000/- p.m. and posted in the offices indicated against their 
names:- 

Si. Name - Office to which Office to which posted 
No.  attached  

 Shri. Bidviit Sen Purkayastha :AG(A&E)M A.O.(A&E) Assam, 
Guwahati Guwahati. 

 Slui. Paul Tigga A.G(A&E)Assam, A.G(A&E)Assam, 
Guwahati. Guwaliati. 

 Slul. Iiii' Chakraboriy A.G(A&E)Tripura., A.G(A&E)Meghalaya,etc., 
Agartala. Shillong in place of 

Slui. SanjibKr. Roy, AAO. 

On prom'tioti SIui. Uttam Cluikraborty (SI. No. 3 above) will release Shri, Sanjib Kr. 
Roy, A.A.O. wio i: repaulatcd to the o/o the Sr. D.A.G(A&E)Tripura , Agartala We this 
office Adnm.1 Ordcr No. 125 dt. 29. 10.99 and Sliri. Bimal Cli. Das, AAO may be retained in 
the O/o the Sr. àA.O(A&E)Tripura ,AgartaIa for the time being. 

The promotion will take eflèct from the date(s) they take over charge in the oflices as 
indicated against their names. 

The officers are liable to be transferred and posted to any 	of the offices of the 
Accountant Geerai(A&E) in Assam, Nagaland, Tripura, Manipur, Meglialaya etc., or any other 
offices likely to be opened in future in the North Eastern Region. 

On their pr6motion1  the officers are required to exercise option, if any. in (lie matter of 
fixation of their pay within one month in terms, of G.I.D. No. 19 below FR-22(1)(a)(1). 

The officers are required to intimate (liii office whether they accept (lie promotion or not 
within 10.02.2000 positively, failing which their promotion will be treated as refused. 

[Authority: AG's order dt. 21.01.2000 a lP/iON of file no. DAG(A)iPanelJSO/98]. 

Sal- 
DEPU1Y ACCOUNTANT GENERAL (A). 

ttst. 
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Memo No. Adnrn,1/3-5/99-2000/2783-2800 	 Date: 24.01.2000 

1. 	The Pr. Dirc,tor of i\udit, N.F.Railway, Maligaon, Guwahati-781 011. 
The Sr. Depity Accountant General (A&E),Tiipura Agartala with 4(four) spate copies. lie 
is requested to release Shri. Uttain Chakrahorty and to intimate the (late of joining of 
Shri.Sanjib Kr.Roy , AAO. 
Tho Sr. Deputy Accountant General (A), Mcghalaya etc., Shillong with 4(four) spare copies. 
He is requested to rekase Shri Sanjib Kr. Roy, AssU. Accounts Officer and to intimate the 
date of joining of SIui Uttam Chakraborty., 
The Sccrctaiy to A.G.(A&E),Assam,Guwahatj. 
Private Secretary to A.G.(A&E) Assam.,Guwahati. 
P.A. to Deputy Accountant General (A) 
Stcno to Dcputy. Accountant Gcncral(P&F). 
A.A.O. Hindi Ccli. 
A.A.O- ConIdczrjai Ccli, 
S.O.fAdrnn[I. 
P.A.O (Loc1). 
Posting Gr(;.ip, 
Scnice Booi Groip, 
Gradation L'1st  Goup, 

1) 	Budget Group. 
Concerned Cflces. 
Admn. 1/Ord. Bok. 

L .  
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r.-Aç,ço ints Ofticer(A). 
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- ? - 	AINEXURE- 

OFFICE Of THE ACCOUNTANT GENERAL (ME) ASSAM, 
- 	 MAIDAMeAON f3ELT0LA, eUWAHATI - 71 029 

Admn.1/Ord ,r No. 227 
3 March 2000 

llie follothng -officLia are hereby pnmotccj to Ofikisic as Secilon omc.r(cup - 	
Non - GaZOtted), in he .eak of pay of lh. 5500 - 175 -9000!- p.m. th 'allThct from the date they lake over 	as Section Officer in the offices indicated their names:- 

9LNo. 	me SIArVSmtl. 	Office to whkh at1chttJ omhicj 01.:. Kalipada Paul 	 Sr. D.A.G(4\&E) Iripwa A.G(A&E) Meghalava etc., 
Bhaskiir Bhttha 	Sr. D.A.Q4t) Thpun, AO(Aj)Mcg1ijja'a etc., 

NtharBflchad 	Sr. 1MG (A&E) Thpur 	O(A&E) 

On pmmofjt,n, 
they are liable to be transfcffed/poStCd to the offices of 

of North ltem Zone and any othcr offices likely to be formed in future in this N. E. Circle. 

'O. lh.ir po.nosp, thiy .r, 	 to 	 option. f a,w, in t.,m. nt (LLD. 19 below VR - Z 2
flXSXI) within one month from the date of Joining in the post of Section Officer. 

It'l

• 	fl 	above Iflcntioneij OWCLth are to inthnate fins office whether they dcc.p the 

f 
, O
f, 

promoj or not by 	
poItive1y falling which their promotion wIff be treated as ireh1  

Fufdw, 
the uflder.mIoned officer is hereby transferred to the office as Indicated 

7 
"m" 	0171ce (0 WhIch Attached oMce to whkh "S11 

!AA 0 	 'it* . 
Sh 

I ®r 

The abov' tnrnsferlj In PUJ3LIC INTEREST. 

(Authority :- 
AG'. Order dt, 2..20oO at Pf 12 ' of file No. DAOAYP($Lt10111SO..JrA01 

• 	 .• 

DEPUTY ACCOUi' GENER,tLA) 
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\li'niu Nt, \itiiin, 1 0 c/')H '/-1 I .11 56 	 i MIII'('li 111011 

''' 	tttt;,j tint 	Ii, 	ijifiti piialjnii 	;iIi(l IiccC'qai 	1t_Ittfl I: 

1. 	1 lic l'i. I )irc tni' of 	tilfilt. NI'. Raikav. .\ialnr;iuu. 	thiali.'iti - 791 (II I 

( \' F) I i if 	.1. \fiaI i?Ia. W ith 5 spate cojiics. lie is requested to i'ckase 
Shii Laiip:iil;i Valil. Shii flhlackaF iihiattacharjee and Shil Nihar Uhallaeliatjee with Ike ditection 
to CpOI I Ic the 	( )l) the ,t (A&E) lcghahava. .Shillong and MJ(A&E) .tiain. ( ;iiahaii 
tesIecli dv ntI ctqc, iiiti,nte this oflice the date of jccininQ 	of Shli 4.1ifeAli ( ' Ii. Nmilv. •\t( ). 

, I he Sr. I ),t( ( \) . ( )'( ) the :\, (.t&I) Meghalava cc.. Sliilloitg i'ith 2 cpalc copies. I Ic ic 
i ecpieIcd to intimate this nflice (he dale of joining of Slid Katipada Paul and Slid Jtha'kat 
IThattachatjce. lie is also re(Iucstc(l to release Shrl Gitesli (11. Nandv. •tA( ) and hutitnate thk 
office the date of release of the aliove oflicer, 

I. 	I he Scci'ctarv If) ,'tCCfluluutaflt (cfleral(,t&E) :tscarn, (Juvahati -29. 
• 	1 Icc Secrciar' to .'\ccountani Gcneral(A&F) Meglualava, Sluillong - I. 
(. 'I lie FqIaNjqlmç11 ( )flicct'. ( ) () the Accountant Geiuernt(..t&E)r legliatava. Shiflccng - I 
7. 1 he l'.\ ). ( ) ( ) the Accountaiit (knerai(.\&E) Assam, ('kiwahati 29 
H. I he Sr. .\.( I. Record Scelion, 
). 	I lie S( ) A,t( )' Rccoi'd .Scction. 	onfidcnliah ('cli. •'tdmru. II 
10. I he Piivte Secrc'arv to Aceuntitani ('hneral( .\& F) .\qsatn. Ginvatu$lj -29. 
II. Pt. to I 

(oncenue(l ( )IIicinls (I oeM). 

posting ('roup, Fixation (Jocup. ( ; adation I iI (iroup. 	
7' It. A ,t( ) I liodi I )ell, I Iindi 'Crit of this order may be iumed from huM end. 	
( 11. Admn. I 'f )t(lCr Rook. 

Sr. M'('Ol 

fl 
	cz 

) 

4'.,. 
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ANNEXURE-1Q 

OFFtCB OP THE ACCOUNTANT GtNEKAL (A&1) ASSAM, 
MALDAMGAON, I3I3LTOLA,. cUWAHATI - 781629.  

	

 Q.
- - -• •-• 	 -•-  

Admxt.i Order No;22.0 	 27Noventber 2000 • - 
The i11oiving A*Qfsttnt Accoultt3 offlt/SècUon 0flk#rs of the Common Che aa 

	

:thfy tuthr:ed and ptvied in the am 	Ixt th ôtf3cé 1idkah1 	fteLr 

Fo,me of the &r 

 ri Tspan Choudfturv, 	0/0, the A.G.(A&E),0/a the Sr D.A.G.(A&E) tt Accounts Officer 	GuwAhaIl Thptita,. AiMIs,  
02. SmAfljndlDh 

Asstt Accounts Officer 
O/o th S b.A.C.(Md) 
Tr1puxa, A gart 0I 

O/O. the AG 
Guwaluttj 

4 , 

03. 
Astt.Accoin(nOffcer 

04 Smf. l(aipann MAunidAr, 0 

AL36tLACCOUIIt Officl?r 

. 05 ShrI Amil 
Section Offlcer 

ShxSwp&nxr. Nath. 
iASOLAccolintscr 

The officer. under SI. 

The *bovu franifr Is In public lntreL 

I Aithodty iA.G.'g Order dt 24.11.2Qat P/ 3&' of Vile NL DAG(AWm"l R&T I 

DEPUTY ACCoUNTA' GENStAt (A) • 	:3 

MemoNo. Adrut1/:.5/92OQ0/340 
Copy forw8rded for information and necess1ry action to 

The A1 r. Director ofAudit, N. 411wayM&Haw., Gu a1iAt1-7$1 011. 
Th 	Deputy AtcontzrnL Gcn&*j (A&a),Tripux, A&ARta With thte)  iparo coploc H Ia rquasId to rI 	Snit. KA1pna *2umda, A.A 0 Ann Shri 8wipan 1(ut1ta • 1Ith A.A,O lmmedlately.OHe b a1aoircuenwdto1ntim thiS offle tltn d of joining o 
ShtiT*pn Clwudhury, A.A.O. And ShrI Mnit Ch&kxavarty, Section OIlcer In hiS office 

O/o the A.C.(A&E) - - 
Shillong 

Tripu.ra, Agarthia. 

0/6 the Sr D.A.0 
Trip urn, Agtrra1u. 

0/otheA) 
Megbnlaya etc, Shillong 

KohhnA 

O/o the Sr. 
Tripuri, AgrtaIa. 

o. 1.4 & 6 should snove fiat. 

0/0 the Sr. I1A.G.(A&E) 
Tripure, Agiirtala. 

Sr D.A. 
KOh1niii 

I-' 
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The Sr. Diptity Account.t Genarai (A), 0/0. the 	 with 2 
(hvo) spare cup1e. He is reuestd to releasie Sitri N1thaIen*tt Bhaftchaiae, A.A.O. on 
reumplionof duty by SinL Kai1iana Mazunidar, A,A.o. 1-id Is futthet raquestad to 
intinutg this ouilce, the date of joining ousnit. Wzumdat, A.A.o. in his t'ffic. 

The Deputy Acrunthnt GeneragA), a/a the St. Deputy Accountnnt Generi (A&E) 
Nagaland. Ko1dnu. with 2(two)tipare.copies. iHe is requested to leieáse Shrl Amit 
Chakrborty, ASA.O on r'umplIon of duly byShrlSwapui ICr. hath, A.At) t6 dabe of 
jo1,ii11 ofl3lui N.*Ui, i.A.O. In hisffk'e maty b ML1ivatd iii this ôflct 
The FAlablishment Officer, 0/0 the AG(A&) Mëgha1ya ptr,, Shflhng-79 OQi 	4 

The Accounts Officer(A), a/a the Sr.t)put AcconfnE General (A&)-Tr1,ura, Agariala The ACCOUntS Officer (A), o/ri the Sr. 'Deputy Accouimint General (A&E) Nagaland, Ko)dma 
The Sexetsry to A.G.(A&E),A5m,GUW1i 

9)' . Private Secretary toA.G.(A&E)A9sfl1,Guwt1 
P.A. to t pttty Accountnt General (A)' 
Aatt. Aormitte Officin, Conflderithlceu. 
SectIon Oflicer, Adrnn-2 	. 
The 1-Undi Q1fic'r, I/c Hindi CPu- Hindi version of this order may he isu.ed from }'j  end,  
Shrl Tapan Choudhury, A9tt Accouith Officer LocaJ) 
Srv1ce Book group, 

.' G.LGrcup. 
thidget Group 
Adain 1 Order Book, 

----I. 
Ww 

7i 

,•' 'j•i 

'' • ' 

i',.,i •, c r• 	' 	- 	., 	•-' 
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ANNEXURE41l 

OfTWE 0l TI I F ACCOUNtANT G1NIRAI. (A&) ASSAM, 

MAIDAMGAON,_BELTOLA,_GUWAI-IA'l'l - 781029. 
.._.4Iilifl. I /( )ich'r r'4c, 242 	 - 	 01 January2001 

\\'iIloil piejinlico to llic claim of his senloIC; and also silbject to the condition tit his seniority in 
II 	'I SoC lion Officer will Is' fixcd later, SRI AMULYA SARMAII, is hereby PI011101Cd as Section 

ri(( ;CIflIp_n Non-Gazette(l ) in he scale of pay of Rs. 5500-175-9000/- p.m. niid l'osted to the ollice of 
I lie Ae)i,,iIatiI Geiieral (A&fl) Assaiii, Guwahati. 

I he promotion will take effect from the date he takes over charge. 

CI ( )iniil u Cli , he is I able to be transferred and posted to any of the offices of the Atcountant 
.il(A&l) in AsnIIi, Nnnlniid, Miiiii1iur, Itiptirn, Meghtiliiyn etc. 01' flu)! (111101' 0111(05 likely ((C II(' 

iii liii in' iiillii' Nuitli hiISl('iii I[C!jnIi 

On his proniotion, he is required lo exercise option, if any, in the matter of fixation of pay within 
C CCC 	iiiiiit IC in terms of Gil). No. 19 hclow FR-22(i)(a)(1 

ii' is ieqnirc(i to 	ilililliale this office whether he accept the promotion ol not within 31st of 
\\ 	ii;itiau . 2(1(11 positively, failiii1 which lie promotion will be treated as refused 

lAuthority: AG.'s order dated 29.12.2000 at P/27 of file no. DAG (A)/Panel/S0/981. 

ScI/- 
Deputy Accountant GeneaI(Admn & VLC). 

Mr'ino No. AdniIi.'1/3-5/99-2000/360I 

C(11C1' ICC 

lie ('omplroller & Audi [or Gcnci -a I of India 
10, ltalmdnr Shah Zafam' Marg, Iiidraprastha 1-lead Post Office 
NIW I )hLi 11110 002. 

1 January 2001 

5(1/- 
Deputy Accountant General(Admn & VEC). 

Memo No. Ad mi. 1/3-5/99-2000/360515 	 1 Jatitmciry 21)1)1 
Colly In: 

I. 	I he Pr. I )irector of Audit, N.F.Railway, Mahigaon, Guwahati-781 Oil. 

tIn' Sr. I )eputy Accountant General (A&E), Manipur, Ifnphal 

1 lee Sr. i)eputy Accountant General (A&l), Meghalaya, Shillong 

'flie Sr. Deputy Accountant General (A&E), Nagaland, Kohima 

The Sr. Deputy Accountant General (A&E), Tripura, Agartala 

l'hc Secretary to A.G.(A&E),Assarn,Guwahaij, 
l'rivale Secretary to A.G.(A&li) Assatn,Guwaiiatj, 

0. P.A. Ii, Deputy Accountant General (Admn & VLC) 

1 tiiidi Officer, i/c. Ilindi Cell - lie is requested to issue l'hidi version of this order from his end 
Official concerned 

A.A.O- Confidential Cell 
12, S.C)./Admn-1 I 

. 	 C 
13. P.A.O (Local). 

Id. Gradi(ion List Group. 

15. Adorn. 1/Order l3onk. 

Sr. Accounfiti 	fficer(Adiiin). 

1 - 

// f14 

H 

J 
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ANNEXURE- 12 

OUIcf. OF 111K A:COUNTAM WNRAL (AtE) .iSMi, 
MAWAM6AON, BELTOI.A, EilJWAJIAT1 7%1 029., 

in. I older Io 2 	
I,)fite 	' iatniiny 200 

iii 	 I' Ifie ckijp,i 1) tIii, 	'Clil1IIs nInt at((l siilijctt to ttu CClIl(litioI) flint fitch 	eI1iflJ1$)' ill tIte cadie 	Ii .pp P )fltpj will I 'fixed t(iilI 	It IC t s)iw ãIif.i (.lflkifl) Of COIfllIIpli  COdI C (If N4'IIIIi PAPIC111 IAYIIC 	1flcs 
are heiby Imomolerl I'' 1i1cI.i' n Section Ofliceis ((.roitp-ft, NoII-OaZetIcd) in the scale of pus' of R.. 100-1 7 
0000/ 1.ni, F11141 firmte. I it, Illo 1I11cts indicated agaiflst their timnes:- 

SI. 	ntnc' 	 Oft'k'e to which nitachcd 	Office to whIch posted No. 
Shrl SnnJo,  Si, 	 Sr. U. A.G(A&I) Tilpurn 	Sr. U. A,GA&E) Ntigdnnd, 

................................... 	

Koll 
MpI. WtrRflIdfftn Abtued 	 AG. (A&F) Assurn. 	 A.G (A&1) A*nm, (.uwiiiiutI. 

Oir'i*Jiaft. 
ShrI ShyrnaI IaniI 8Iss'ic 	Sr. 1). A.G.(A&I) N*gaiaiid, 	Sr. U. A.C.(A&E) Nagaland. 

IohIma, 	 Kohimo, 

ilie pninotion will take effect horn or lie dates) of Inking over ehaige whichever is 
.later in flit ofricei a indicated ipliml their names. 

The oflloeis Itte liable to be tt'aristm,pJ and juosted to auiy (1 the ollkes Of the Accoui;thnt OeIsornl(A&I) 
i\ssni,t 	NnwiLnnd, Ii I$IIII'I, Manipuiu', Meghudnyrt' etc.. of vuuuy other olilces likely to he opened in fithire in the 

N nit) i 1 ristet ii. Rcgiui 

CItI fiitir t)rflhlioIillII, the offlcrs use reiiired to exercise ophoti, tinny. iii the matter of flxntlnn nitheit pay 
Wjthi (II!C ,tiodli hi knn.s ot'J.J F) NO 1) ('chow FR-220Xrj)1 I) 

li' i 'Itcet nrc IeirecI It • hitiinate II us office whetiteu' they ncce It tjp promotion of tipt within 21102  200 IP'( 	mi 	which theit pit 'motion will he lietcI as i'eliised. 

''I'nntv A' Us p,ter (II t i.() 1.200) t 	I'F fife in'. DMAyCoIi_c/PnIId/sr,IoRJ 

Sd/- 
Sr. DFI' U'IY ACCOIfjTANi GENERAl, (A). 

11em. No. I\Il,Pl.i/3-cI)-20UQ! 'II ic'. 
3863 Dated: 18" Junnoty 2001 Cops to,wnt(t.',i to: 

	

I) 	'the it. Direc(n' ofAtidit, N.F.RaUwny. t.laligaon, GuwahnIi-791011  
the St. f)epiih Acenuntatit Getieta) (M.L),Tripiva, AtattuIn with 2(two) spare copies. tie Is •re(ptested to 
i'eIenc Sun SfinJoy Snhn 
flit St. L'ieputv ACCO%IIILnIII t.leimeroh(A&l: ). Naga}nt.t. kohuna with 2(two) spine copies. lie is requested In 
Inthnate the •hb ofjoinijm1 ofShri I3jswct & Stnj S41hri in his office. 
'hue Sr. I)ep;ify Accoiuiti P t.'ienrnl (A u. )'P ). the Accoiutt,it (crieuiI ( A &P ), 	kdial (iyIi, Still bug. I 

r)Ml;. AcountuuI Gonud(,\,; 1'), Mniiipur, Impitid. 

	

) 	The Sccnfnry to A.tJ.tA&t)AwIn).jpIwfiuIati 
The Pay & Accounts Ofiker, on (lie A.'J. (A&E), Assuun,OuwutlmnIi 
Pth'ale Secretiuv to A.CJ.(A&E) Assani 3Ouwaha(j, 
P.A. to S. lkpiity Accoiiuitiint (knenul (A) 

' 	A.i\ 0. ConfIdential ("ell 
1)) 	fund; f)hiicer. PC Ititidu ( 'II- ilinili version t,tih;c cider iu;a' he issued huh; his end. 

	

10) 	SO 'Adiun-ht 

	

hi 	Service Book, ( Jindcitioui I ist, Iluidgcl &. I'sttuu (ii oItp. 

.., 	
' 

Si'. AcVl 515 0'1ver (Admit) 

)p'7 
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hi ouih he Accupijiia,it Gencral( .\& [). Natialal)(I Kollillia) 

Silhlcd l'I:l% er Fur traufer to %CCOIIIIlAJt( 
GciJeraI(,& E), Assniii, Gtiwaji:iij, on cl reille c o l"Wissiolli(e ground, as a special case. 

Sn, 

In in it mu 
a efti dice to niv traiiskr apphcat ion dated 27- -99 on (lie 

siiht'ci cited aI)0\ C. I I)CU It' slatc the lUIlUt\ IP1 ICW hues IOU VOUF kind COIlsRjCIal,t)li 
of iiiv tianskr at (utvahaij as a special case 

ihat sii, 

(1)1 am the oid Section 0111cc, who could not slay 'ithi lalllilv since 1.1 
veais (hid Ii) ill health oh iiiv 'iIc. "hicli is 	ell known to all 

(2 )Mv niiilatcial transftr case "as lbraidcd to you Aflet establisIjjni 

lle uuiiiii,iecs OF lily case 	
blaininu e.\pdi( medical OPiiiion(rela(ecl (hocunients are 

ivIm4 \v,III 	 SCCIiUI1 of' .'\ccoulUalit General(A&E) Nauaiand Kohitna) 

Ii urn I lie competent medical ant hui i(v 

(3)1 was then t 
ihhi,iu to uo on transfer to a lo er post in the cadre of 

Accountant even rdhinquish,n the financial loss and future carrier prospect. 

('I)As per (iovt of Iiidia's Circular(Chapter_57 of' Swamy's Manual on 

lsJal)hish,i,d,,I & Adlilinisli;ltjum) both the husband and wife who are Govt. servants 

SClViilL iii 
tlitlweiit Station should be posted in the same station, so that both the 

sponse-c(,l(l Slav in the same place, subject to Adnijnjstratjve conveyance I lowever 
in ally case III lieii (iansfci could 1101 he considered uiider the said pI•oviSion and due 
In 

adiiiiiiis,ia,,.e 'easons they may kccp silent on ground of' financial benetit, [Jut in 

my case, I conki not brinu lily fiiiily due to her critical ill health and cnsqueiitiv 
tc have to stay in (JihlCICiiI 

places, causinu financial loss, iuicntal anxieties and 
physical PP 1)lPll'lflS 

I he Accotipitaju  

Ia ilai1ap I ttlitJi 
( itivaIiat,_ 28 

10cat 

41 
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ul lie hicts slated above. Isamid like to request your sclI Kindly 

iii Isan, c;is• svI palhiici!I as played 	licatinu as a special case, Iuulp 	shall he si' 	UCIII lu 

I haiikitj 	yu 	Sn. 

\OUIS faitlillilly I )alcd 	- 	
r 

(.\Di fIR CIIAKRAII/\RI'Y) 
SECTION OFFICER 

Oo THE ACCOUNTANF GENERAL(A&I 
• 	 NAGALANI)KOIIIMA 

M  

ifr 

N 
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a t = 	ANNEXURE- i 
IM 

1 he AccttiulanI ( encial(i\&E), 

As,ani. v1a if I'MVM 	Ueltola, 
/ 

1,(f' I ' "7,111(1111 (ic,;craf(4 E), Nagaland, Kohirna 

'IIIIeeI I'raver for transfer to Accountant General(A&E), Assam, Guwahati on 

extreme corn passionate groUfl(l, as a special case. 

- I ) I'prestI)tatHn1 dated 27-1-99 Ibrwnrded vide No.Adrnn/A&E/4-8/97 

'I 584 (laINI  

2) Rcprcscnlation dated 31 -3-99 Iorwardd vide No.Adinn/A&Ii/6-8I97- 1  138 

- 	) lC)l'CSCl7Iltj()fl dated 1-6-99 fotwardcd vide No.Adrnn/A&E!6-8/97-9'S It) 

li cprcsentItIun dated 30-7-99 Forwarded vide D.O.letter No.Admn/A [.6-
( 	7_ 0 4 	' iIatd 0-8-9. 

\tcni,i,tm,l ( 'neral( A&P),Assani, (iuvahati idler No.DAG(A )/7 '$'3 - 

' iat ) I 	daicd 

In II\ ililni a i'elci'cnce to the akresaid letters and the subject cited ahovc, I 

W11 1 1(l lit..' In clrnc(Ilv request our benign self, Kindly to consider my transfer case 
'' tnpthclicallY , considering the genuineness of the case, as 1 have been requesting 

your kind authority Ir transfer from various cadre s  since last 13 years ,duc to ill 

health (I my wife. 

lhank ing \OU Sir, 	 -. 

Yours faithfully, 

'•' I t-7 

I lace;- I. ohima 	
II 

(ADHIR CHAKRAI3ARTY) 
SECTION OFFICER 

0/0 THE A.G.(A&ES), 
NAGALAND,KOI IIMA 

R l( IS 'I FR i•: I) 
An ndvancc copy ot the representation has been forvarded to Sri.D.J.Bhadra, IA&AS 

Accountant Gcnci'al:(A&E), Assam, Maidaraon , Beitoia, Guwahati-28 for favour 

oF kind svmpalhcl ic consideration. 

01) 

(ADI-IIR CI-IAKRAI3AR'FY) 

SECTION OFFiCER 
0/0 THE A.G.(A&E), 

NAGALAND,KOHIMA 

N 

r- 

4' 
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Lto 	 ANNEXURE-IS 
To 

The Comptroller 6. Auditor General of India, 
10 0  Pahadur Shah Zafar Marg, 
New Delhi- 110 002. 

( Through Proper Channel ) 

Sub:- 	Representation for transfer to Accountant General (A&E), 
Assam, Guwahati from last 14 years In various Cadre, 
on extreme compassionate ground, as a special Case. 

Sir, 

In inviting a reference to my representation dated 
27.1.2000, on the subject cited above, I beg to state the 
following few lines for yourkfnd.and.sy,pathet1c consideration. 

That Sir, I have submitted my transfer (unilateral) 

application to the A.G.(A&E), Naçja)and, Kohlma on 7.8.85, on 

the ground of wife's illness with Medical Certificate from 

the registered Medical Practioner for onward transmission 

to A.G. (A&E), Assam, Guwahati, But after issue of several 

reminders, it has been forwarded only on.3.7.92, •bfter obtaining 
expert medical opinion from the competent medic1 authority 

and willingness for transfer to the lower, post of Accountant 

as a junior most. In response .to that letter, the A.G.(A&E), 
Assam etc., Shillong has Intimated vlde)ietter No.Admn.1/2-3/ 
Vo1.II/91...92/3003 dated 22,9.92 and Adm60/2-3/Vol,II/93/608 	• 
dated 11.5.93 that due to adverse vacancy position In the 

cadre of Accountant, my case could not be considered at that 

time, but it has been assured thatmy case may be considered 
as and when vacancy position permits. Put, I am sorry to say 
that till 7.8.97 i.e. prior to the date of my psomotlon as 
s.o., nothing has been received in this regard from their. end. 

That Sir, I have been promoted as S.0. on 8.8.97 and 
posted in the 0ffjce of the Accountant Gensral(A5E), Nagaland, 
Kahima by the A.G. (AS), Assang, GUwahati as a Cadre Controlling 
Authority. Accordingly, I.ha$ submitted ffiy transfer 
application on 29.5.98 for onwardtranstisajon to Cadre Contr-
olling Authority, but it has notbeen Coflsidered due to non-
completion of tenure peried of 18 rnonthsvIde A.G.(A6E), 
Nagaland Memo, No.68 dated 13.8.98, However, I have submitted 
representation ( Through prcpr chinnel teA.G.(A&E),Aszam, 
Guwahati) on 27.1.99, 3l.3.99,j4,6,99, 3 047009, 30 I,99, and 
jointly 1.3,2000 and 15.3,2000 6  out,of whIch two replies 
have been received from tha1rØnd øfl 1 1,5.99 arid 6,12.99 
stating that there is no vacancy In the cadre of S.O./AI,A.O. 
but, I came to know that 2 offlclMlS from A.G.(A6E), Assam, 
Guwahati and one official frt A.G(A4E)., Tripura, Agartela 

04 . 2/- 

/ 
4dvocate. 

N 

j'. 
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have been promoted as S.O. and posted to A.G.(A&E), Assaffi, 
uwahatf vi de No.Admn.%/Order No.86 dated 24.1.2000 and / 

No.Admn.1/Order No.227 dated 3.3.2000 respectIvely, whereas 
I have been deprived from the same, on the analogy that 
vacancy does not exist In the Cadre of S.Q./A.A.0, 

That Sir, I have a 12 years old daughter, who I. 
I 
S also 

staying with her mother at Karlmganj (Assam)wfthout any 

male member to look after them. My daughter is n• studying 

in Class-Vill without proper guidance, for which I am 

spending my days with several mental anxieties and , tiorries. 
--It Is also very difficult for rae to attend them frquently 
from Kohima, as the communication facility  fromKdhIma to 
Karimganj Is very poor C 24 hours journey•). 

in 

In view of the facts stated above, I would like to 
request your benign self, to seek your kind 1terference 
In my transfer case with request to advice the Cadre Controlling 
Authority to consider my transfer case'syrpathet1ca1ly, 
treating as a Special case, as the genuineness of the case 

has already been established by the expert ifiedical authority. 

For this act of kindness, I shall remain ever 
grateful to you. 

Yours faIthfully, 

( ADHIR CHAKRAD0RTy ) 
Section Officer, 

Office of the A.G. Nagaland, Kohima, 

Copy to:- 	 0 

The Accountant Generel(A&E), Assam, Maidengaon, elto1a, Guwahatl-28 with a.request to. consider my long per ding transfer case at your tiniest, 

'(. ADHIR CHAKRABORTY ) 
Section Officer. 

1j4vocat 
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AIVNEXURE.I 	
I 

The Comptroller & Auditor General of India. 
10. Rahadur Shah Zafar Wirq. 
New Delhi - 110002. 

Through Proper Channel ) 

Subi.. 	Represeitatton for transfer to the Off ice of 
the A.O, (ME), Aasam, Ouwahati in respect of 
Shri Adhir Chakrabarty, Section Officer. 

Sir, 

In inviting a reference to my representation 

dated 1.9.2000 forwarded to you and copy endorsed to 
A.0 • (ME), Meam, Guwahati Vide letter No.Admn/A&E/6-8/ 

Repatriat/2000-01/2056-57 dated 4-9-2000, on the subject 

cited above, I am to earnestly request your benign mitkaZ* 
authority to consider my prayer for transfer to Cuwahati 
office very sympath2tically on humanitarian ground an a 
special case by deploying at least the newly promoted 
Section Off tcer8 under ccrnon cadre, and save me for all 

the mental agonies and anxitiea which. I have suffering 

from the last 15 years and for this act of your kindness. 

I shall remain grateful to you. 

C) - 	
Yours faithfully. 

DATED 8 	 (inxR CflAaA13ARTY ) 
SECTICtI OFFICER 

0/0 ThE ACCOUNTANT GENERAIJ(ME) ,MMAI4&ND, 
KOHIM. 

Copy for information & necessary action to :- 
The Accountant General(A&EJ, Assam, Maidaingaon, 

Beltola, Guwahati - 781029. 

-- I  FI/1,660  
( ADHIR CHARRABARTY 

SECTION OFFICER 
0/0 THE A.O.(A&E), NAGALAND, KOHIMA. 

J7 
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FICE OF THE J\C IJNTANT ENEPAL(A&E). MSAM, hIAMU, I3LT0Ms 
UWAWTI2. 

o- iM (A)/7.4/934 (part)/1I 

TO 

hri Adhir Ciiakra13OrtY, 
Sectitn Officer, 
0/0 the Sr • epty Acc.1tant øe*aral (Mt) , 

Ntgá1and, Kohiria. 77e91. 

k reptesentatifl 	 di.ly been receives 

vide magalqnd ff ice etter $ 	 dt, 

224-9 wheei Shri Mir CàkrartY 	 transfer 

to  uwhti office. 	
S 

His cao ha 	con 	a1an (ti. sund that 

there is no vacancy in the cadre o S.0/A.1.S at Ci'iiati. 

His ca8o will perhaps e conaidred in due cre. 

Further, hO.is breby advie o trT for putati•n o s 

tQ o*thur duLtuet 	
feel5 te UrenCy 

for a transfer out o 	
S 

y4Jcconntant .eJerr7). 
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OPF'ICE UP TJU R. DEPUTY ACCOUNTANT GENERAL, (A&E) 
NAGALANI) : : ICOIIIMA • 

P.Admn/A3(E/6_8/97_y;/ 5o;3 	Dated 3rd January t000 

T c 

L3hri Adhir Chakraborty,: 
Jction Officer, PF-III. 

In inviting a referetic 	dtd.3-11-99 
rp , idjn1r transfer to the O/O the Accountant ceneral (A&E), 
Aam, Guwahati I am to iriform•you that due to non-availability 
of vncaricy in Guwahati Office, your casècannót be considered 
rt :n?sent as intimated by Deputy Accouxtant General, Asam, 

	

Guwaftitj. 	 S 

Accounts 	(Admn.) 

I . 

r.ççf 
- L9d1 

- 

rn 	s c 
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UNUULNrIAL 

OFFICE OF TUE ACCOUNTANT GENERAL (A&E) ASSAM '7 

JTTJ 	 TTT1 - 781 029 	ANNEXURE-_13 
MAIDAM@AON, UELTOLA,GUWAHAT1 -71O__ 

N i ,1 ). A.( ( A V( n ('/))IR&T/ 	
Date:-3 1-07-2000 

I 1w i\diiiinktralivC ()fficci(APP), 

O'() 11 1c  (o;nptrollcr 1I1(I Auditor General of India, 

t 0.1 aliadur Shah Zafar Marg, 

hid raprastha II cad Post ( ) Ilice. 

Ncv I )clhi- 110 002. 

Sub:- ir:insfer of Shri Adhir Chakraborty, S.O froj Kohima to Guwahati, 

Sn. 
I am to invite a rcicrcncc to 11(r. Office letter No.699/N(APP)/252000IV0 	

dt.12- 

07 200() on the subject citcd above and to state that the turn of Shri 

Adhir (hakrabnrty , S.O. for transfer and repatriation has not yet come as there are many 

cciiiot S.O.s/A.A.Os waiting for transfer to Guwahati from Nagaland. 

/ 	
In this ConnCCtlOfl, this Office letter .D.A.G(A)/CO Ghy/Policy/Traflsfer/96fl7 dt.4-7- 

t(icasc bc 	Ic rrcd to. 	 - 

Accountant General has sccn this. 

Yours faithfully, 

24/ 
Sr. Deputy Accountant General (Admn). 

M ciiioJ4. I )AG( A)/Con-C/991R&'1137 

	
Ael: 1-07-2000 

1 

' 	('opy to Shri Adhir Chakraborly, S.O 0/0 the Sr. D.A.G. (A&E) Nga1and, Kohima- 

707 001 for in formation please. 

OCO 
	 / Sr. Deputy Accountant General (A.'11 
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ANNEXURE.O. 

IN THE CENL AOMIISTIUE ThIOUL 

NO. 	

DTEGUTI tHE 
GINL APPLICATION NO, 

Misc, PPLICTI0N NO. 

CONTEMPT PETITION NO. 
REJIE1JJ APPLT CATION NO. 	S 
TRANSFER A PPLICRTION NO. 	: 

A S 	
•, 	

, t)JL 

PPLICLNT(S)/ 

VERSUS PET1 TIONER() 

To 	

, 	 fc 01*Osoøee. 	

I 

•. •ø 	••.. 	

• ••• 
• • 0 S •(4 • • • • • • • • • • . . . . . • • . a • • • • • • • • • • • • • a a 
• a • • • • • • • • • • • 

0 0 • • • • $ • • • • • • 0 • • • • • * • • • • • S •S • 5 • 

Sir, 

I 
am directed to forward herewith a copy of Jud9meflt/ 

	
dated passed 

by tile Thnch of this Tribunal comprjsj0g of 

md  

ative 

	

in the 
8ove noted case for 

info 	an fl8cesry 2 ctiun, if any. 
Please ackflOtLjCd 	receipt 

	

Yours fFI 	fu1ly9 
Enclo 	is stated abov3 

ECTION  OFF CERDUDf~~/7-~,  
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• 	 CENTRM 
ADMINISTRATIVE TRI BUNL • GUWAIIATI BENCH. 

No. 86 of 19960 

Date of Order ! This the 21st Day of August. 1996. 

Hon • ble sari GIL .sanglyine • Administrative Member. 

Sri Tridib Ranjan Deys 

son of late 2 arini Moran Dey. 
udalbalthr'. Kahilipara. 
(iwahati 	34. 	 .•. 

. Applicant 

By Advocate 5/Sari J.Lsarkar & 
M.Chanda. 

- VersuS - 

i. Union Of India 
throug1 the comptroller & Auditor General. 

- New Delhi. 

.2. Accountant General (ME) 
As sam. Shillon g. 

3. Accountant General (A& E) 
Nagalarid. }ohiIna. 	 €-' -• 

. 	
o

1

J4. The Deputy AccOUntant Ge ne rt 1. 

	

• 	: 	Administration, 	 Guwahatit Office of the 

	

' 	 . Chri8tiafl Basti. Quwahati-S. 	
. . . . Respondents. 

By Advocate Shri G.Sarma. Mdl .C.GS.C. 

G.L.SANGIaYINE, ADMINISTRTIVE ME)4B. 

Each of the 7 States of the North Eastern Region 

has its own Accountant General. Each of the individual 

Accountants General is a cadre controlling authority in 

respect of staff upto the level of. Supervisors. Section 

Officers as well as Assistant Accounts Officers have 

common respective cadres for all 7 StateS and the 

Accountant General (ME) Assarn, shillong is the cadre 

controlling authority of these two cadres. 

C ontd. 2.. a 

j • 
 3catt:. 



10 	The applicant was initially appointed as a 

Stenographer in the office of the Accountant Qeneral (ME) 

Nagaland. Kohima. He was promoted to Section officer on 

23 .5 .90 and he, was posted in the same office, namely. 

Accountant (eneral(A&E) Kohima. It 
q 

js understood during 

the course of hearing that the post of Section officer 

is a non-gazetted poste The appl.41 , cant was transferred to 

iwahati in the office of the Accountant Gen?ral(ME), 

sf3am on compassionate ground on 3.1.92 as Section officer. 

While he was serving in that office in Guwah ,atl he Was 

promoted to the gazetted post of Assistant jcount8 Officer 

(AAO for short) on 4.2.94. He continued In the post till 

he was transferred to the office of the Accountant General 

(A&E) Nagaland. Kohirrta vide the impugned. order dated 

31.5.96. By virtue ~ : 
of the Interim order in this O.A. he has 

t__ 	* 
,'Pot yet been relieved. 

14 

According to the respondents since the applicant 

/as already stayed at Ouwahati for more than tour years 

he was transferred back to his base office in Nagal'nd 

where a vacancy was available. Further according to them,. 

the applicant Was due for such transfer as he was a 

seniormost antong the Section Officer8 and AAO8 transferred 

to Guwahati from Nagaland office reckoning with reference 

to' their dáteE of Joining at ciwahatI. According to the 

applicant the nomenclature "base office" used by the respon- 

dents In the written statement is misleading and it has 

been intended only to frustrate the fair policy of transfer 

and posting. He contends that the post of AAO carries an 

all North Eastern Region transfer liability as evident from 

' 	

D011 
 

Ail  

contd. 3... 



/ 	 -3-. 
1c =  

3 of his appointment letter dated 4.294 and, therefore, 
the question of sending him back to base office  as claimed 
by the respondents does not arise. Further, he claims that 

this concept. of base office as far as it relates to the 

AAO was raised only in order to discriminate against him. 

I find that the contention. 	the respondents regarding 
'base office' is based on the letter 

dated 28.2.90 from the Comptroller and Auditor (nera1 of 

India to the Aicountant General(A&E), Asaam. This letter 
reeds as below : 

Posting of Section Officers/sjstant Accounts Officer to the office of 
the Accountant 'nera1(ME) Trjpura, 
Agarta]a,, 

Sir, 
,< 

I am dted to refer Shrj S.X. Chakrabort, Accountant 	nera1(E), 

• 

Tripura d.o, letter 
1-1/1983/vol,Ir/2665 ,1  dated 26.12,1989 addressed to 1 1,/ you on the subject men-. 
tioned above and to request that as 
far as Possible the Section Officer 

ade 4xamination passed staff of counts and Eatit1emt offices in 
North Eastern region on thtr promo- tion as Sectjàn Officers may be posted in the offices from which they passed the above examination.,. 

At the time of issue of the 
impugned transfer order the 

applicant is an MO. 	forefjndt. this instruction 
COflt&jned 

in the letter quoted above cannot apply to him. 
- 	 - - - 	 - 	 - 	 - 

Apparently, initially reference was made with regard to the 
-- 	- S  posting of Section Officers and AAOs to the office of the 

ACcotant Oeneral(ME), Tripura, Agarta]a. But 
the effective 

decision of the Comptroller and Auditor General of India is 
only in respect of 

&Ctjon Officers of North Eastern Region 
and these instructions relate particularlyto the Posting 

contd. 4... F 
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S 

of the staff on their first promotion to 
the post of Section 

officer. The contention of base office raised by the 

re8pofldeflts in re6peCt of posting and transfer of .AAOI8 

therefore unfounded. No other 
transfer policy has been 

shown by the respondents apart fr9rn the above. Further the 

- appointrfleflt'letter of the applicant also does not show that 

	

--.- 	 -------.. 
the AAO8 are compulsorilY liable to be transferred to 

................................... 
their baseOffiC!1 On the other. hand, they have a 11 North 

• 	Eastern Region transfer liability* 

the view that fair policy 
4. 	The applicant is of  

of transfer and posting of MOs had not been adopted by 

the responceflt8. When the ,MOs have all North Eastern 

Region transfer, liabilitY fairne demands that the longest 
S 	 . 

; stayee officer should be transf re to herd stations likç 
IA  

KohiW.a but in actual facts, at the choice of the dealing 

i 1 officers concerned, several officers have the privilege of 

i afling t the same stations such as 	
illong and uwahati 

I. 
and they have never been 

posted out. He has cited examples of 

officers both junior and se1or to him who we after 

ed in the sane stations and have nev 
promotion retain 	

er been 

transferred or posted to had statiOflS such as Kohima. 

The respondents refuted by stating that 
there were vacancies 

in the respective base offices of those officers to acco-

wmodate them and therefore the question of transfering them 

to other stations does not arise. They also submitted list 

of officers as per AnnexureG to the written statement. 

Ixiring the course of hearing the applicant pointed out 

to the remarks 'posted In his base office' made by the 

respondents in column 7 of the list against, serIal No.2. 

7 	 jøtd. 5... 
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Shri. Dibakar Choüdhury and No.3, Shri Kali Sadhak Bhatta-

charjee and suhnjtted that wrong statement has been made 

by the respondents as these officers have not yet been 

_2c_—.. 	
• 

- 

; 

posted out of Ouwahatj though they have stayed longer than 

him in Oxwahatj office. Learned  ,counsel for the respondents 
could not furnish supporting transfer orders of the two 

. ..--.-..... . .... 	 ---- 

14A08 • The applicant claims that this is a clear case of 

discrimination against him. It is also his contention that 

AAOs in the cadre should be posted by rotation on the 

longest stayee basis. I am not convinced by the contention 

of the applicant that he has been discriminated against 

while he was transferred to Kohima by the impugned order. 

The respondents had issued a Circular No.DAG(A)/1_3/94...95/379 

ted 2.9.94 calling for options 	b€ exe -cised by variou 

begories of officers. The applicant exercised his option 

ed 17.9.1994 in respect thereto and his choice is 

'iccountant General(A&E) Assam as first preference and 
- 

lccountant nera1 (ME).Nagajand, I(oh.ima as z'econd prefe-

rence, In other words it is a clear indication thahe 

wants -to remain in Ouwahati failing which he has no objection - 
.... .--... .. 

to be transferred to Kohima. He has therefore no case to 

resist his tran8fer to Xohjxna,(The next queStion is when 

Guwahatj is his first choice why the applicant could not 

be retained in Guwahati)* Gloing by thecontentions of the 

respondents in this O.A. it appears that this was not due 

todiscrjrn.jnaUon but it Is a result of misconception of 

the aforesaid "base office" transfer policy which is not 
applicable to the transfers and postings of MOe. 

.... - 

Contd. 6... 

f 
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5. 	Another 
contention of the respondents is that 

the application is LLa11 to be dismissed as the applicant 

had approached this Trjbuza1 
witht BubnUtting any 

representation to the competent authority against the 

impugned order and 
therefore he had not exhausted the 

Officia) remedies, The contention of 
the applicant is that 

he had no time for filing  raprecent 	
I 

or Oprtunity 
to approach the competent authority as he had received 
the impogned 

order on 6.6.96 directing his release with 
effect from the afternoon 

of 7.6.96. Thus it is seen that 
it is true that the appLicant 

had, not given any opportunity 
to the 

respondents tore_consider the ôase of 
his transfer. 

6. 	
Other contentions of the Appljct relate to hi s 

- personal problems such as const  !~~.tion of his house and 
Illness of his mother. These are best left to be considered 
by the 

• 	
l The respondents have submi 	that the optiohs 

received in response to the Circu1
.a.r dated •994 have not 

yet been acted upon. I have held as above that th 'base 
office' transfer poU 	fl6ta1al to the AAOs but 

.................................. perj5 to the Posting 	the newly promoted Section 

............................. 

Officers. In the light of the above i Consider that it wi ll 
be fair and reasonable 

for the respondents to re-consider 
on merit the case of transfer of the applicant and they 
are accordingly directedhb 	this purpose the 
applicant may submj.t a representation to the competent 
authority of the responde8 within seven days from today. 
Further the respozdents are directed to dispose of the 

Contd. 7.., 
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representation of the applicant, if any, within three 

weeks from the date of Its receipt. The operation of the 

impugned order is stayed till disposal of the representa- 

tion and will stand automatically/vacated after the 

disposal of the epresefltatI2n.Futher, it is made clear 

that if the applicant f6I18 to submit the representation 
within the stipulated time mentioned above, the respondents 

are at liberty to enf3rCethe operation of the impugned 

order. 

The application is disposed of with the directions 

mentioned above. No order as to costs, 

• 	Sd!—  MEMBER (oMN) 

,&7`

S 	
/5 

/1 

----- 	 -S 

.s,  

l* 	I Csntrnl Administrative TrIbU 
e,aati .mO Guwakfi.  

VIA 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: : : 'GUWAHATI 

OANo. 177 OF 2001 

Shri P Bhowmick & Others 

-Vs- 

Union of India & Others 

-And- 

In the matter of 

Written statements herewith submitted by the 

respondents 

The respondents beg to submit the written statement as follows: 

1. 	That with regard to para No. 1, the respondents beg to state that the 

Common Cadre of the NorthEastern Region in respect of the Section Officers / 

Asstt. Accounts Officers 'consists of the 0/0 the Accountant General (A&E), 

Assam, Guwahati, 0/0 the Accountant General (A&E), Meghalaya etc, Shillong, 

0/0 the Sr. Dy. Accountant General (A&E), Nagaland, Kohima, 0/0 the Sr. Dy. 

Accountant General (A&E), Manipur, Imphal and 0/0 the Sr. Dy. Accountant 

General (A&E), Tripura, Agartala. The Office of the Sr. Dy. Accountant General 

(A&E), Nagaland, Kohima is treated as part of the common NE cadre for the 

purpose of transfer & posting of the Section Officers / Assistant Accounts Officers. 

The transfer and posting of the officers from other offices to Nagaland office and 

also from the Nagaland Office to other Offices bears this out (Annexure - 1). The 

requests / representations of the applicant No. 1 and the other officers as shown in 



\0 

some of the annexures to the -. A. No. 177/2001have not been acceded to because 

of lack of vacancies at Guwahati, for which the applicants had asked for, at that 

point of time. The practical operation of the common cadre has been premised on 

the fact that some of the (A&E) offices are deficit Offices and some are surplus. 

This means that there are less number of Section Officers Grade Examination 

(SOGE) passed 'officials to fill the sanctioned posts in the cadre of SOs I AAOs 

right from the beginning in some offices and there are more SOGE passed officials 

than the sanctioned strength in some other offices. And as such, officials who have 

passed the S.OG Examinations from other offices of the common cadre have to be 

posted in other offices as a result of the operation of the common cadre. Moreover, 

taking the administrative convenience into consideration, the Office of the 

Comptroller & Auditor-General of India has also suggested to post officials in the 

station as per their choice, as far as possible to accommodate the officials I officers 

as far as possible, in the same Office from which 'he I she has passed the SOG 

Examination. Combining these two aspects the transfer and posting is effected. 

Any officials (SOs I AAOs) who are posted after transfer generally continue 

for 18 months in the new place and thereafter transferred and posted to parent I 

other Office. As such, the statement that there is no 'transparent and fair policy in 

respect of the transfer and posting' is baseless. Rotation is also done at the periodic 

interval of 18 months, which is treated as tenure in respect of the posted official at --. ----- - . 

Nagalandandotheroffjes. 

That with regards to para 2 &3, the respondents beg to offer no comments. 

That in regard to para 4.1, the respondents beg to state that there is a policy 

on - the transfer & posting of the SOs I AAOs the NE Common Cadre for the 

Accounts & Entitlement (A&E) Offices (Annexure - 2) and that before such a 

policy was formulated and came into operation all the Accountants General (A&E) 

of the NE Region vide this office Demi-Official No. DAG (A) I Con-C I Policy I 

TranSfer I 96 I 101 - 104 dated 8.9.1998 wereconsulted with a request to offer their 

comments and modifications (Annexure - 3). Accordingly, the Policy was framed 

taking the response of those Offices, which replied into consideration. However, the 

2 
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Office of.the Sr. Dy. Accountant General (A&E), Nagaland, Kohima and the Office 

of the Sr. Dy. Accountant General (A&E), Manipur, Imphal did not offer any 

comment. The Policy also takes into consideration the instructions of the Office of 

the Comptroller & Auditor General of India vide their No. 108-N.2 / 127-88 dated 

28.2.1990 and No. 1334-NGE (APP) /104-95 dated 1.10.96 (Annexure - 4A & 

4B). The policy is transparent and fair and is operated as far as practical and 

administratively convenient to the benefit of the officials of the common cadre and 

without prejudice to any one office and as such its operation may not be seen in 

isolated manner as the applicants seek to present.' 

That with regard to para 4.2 & 4.3 the respondents offer no comments.. 

That with regard to para 4.4, the respondents beg to state that the statement 

of the applicant that the SOs / AAOs of the 0/0 the Sr. Dy. Accountant General 

(A&E), Nagaland, Kohima are not being transferred out to the other states of the 

common cadre, is not true. In fact, there are a number of AAOs who have been 

transferred out from That with regard to para 4.5, the respondents beg to submit in 

Nagaland and are presently working in other Offices like Guwahati and Shillong as 

shown at Annexure - 1. Any representation for transfer and posting received from 

the officers from other field offices of the NE Region is duly considered and acted 

upon as per the policy and administrative convenience. However, the fact remains 

that every representation may not get that favourable consideration which is 

expected by the individual officer (s) who may fail to see it from the administrative 

perspective. 

That with regard to para 4.5, the respondents beg to submit the comments 

what have already been made against the foregoing para 4.4 above. 

That with regard to para 4.6, the respondents beg to. state that taking the 

interest of the , entire cadre and administrative convenience into consideration 

transfer and posting is effected. As such, all representations and request are duly 

considered. However, it may be pointed out that a common Gradation List 

3 



(Annexure - 5) in respect of the SOs / AAOs for NE Region is maintained, which 

shows the seniority of the officers and is also referred to while effecting transfer 

and posting. As far as possible, without creating administrative instability in all the 

offices of the NE region, the effort is to effect the transfer and posting policy in 

such a manner that with minimal disturbance the problem of surplus and deficit is 

managed. Roster for the entire North East Cadre is not administratively feasible in 

as much as it will vitiate the principle of posting an officer in his station of choice 

and from where he I she passed the SOG Examination. As such, formulation of a 

roster for the purpose of staff rotation as suggested by the applicants may not apply. 

Further, it would create huge administrative problems as well as disturbance in all 

the offices. The applicants have failed to appreciate the problem in its holistic 

perspective and ignore the plight of other officers from- the surplus offices like 

Tripiira who go to Nagaland and are transferredriplaer the 
------------------.-- ---- tenure of 18nionth In fact, the SO I AAO cadre Officers of the Tripura Office, 

which is a surplus office; have also, resented their posting to Nagaland at times 

(Annexure - 6). In this situation, if the Cadre Controlling Authority accord 

preference to individual officers of only Nagaland Office, it would lead to huge 

disturbance and administrative instability in all the offices. As such rotational roster 

may-not apply. In fact, the very premise of the common cadre is directed to deal 

with the problem of surplus in some offices and deficit in others. And If this 

purpose is served without creating large number of disturbances, then the Honb'le 

Central Administrative Tribunal, Guwhati Bench, Guwahati would appreciate the 

policyof the Cadre Controlling Authority. 

That with regard to paras 4.7,4.8 and 4.9, the respondents beg to submit to 

offer no comments. 

That with regards to para 4.10, the respondents beg to submit the comments 

what have already made against the foregoing paragraph 1 above. 	- 

- That with regards to para 4.11, the respondents beg to state that the Honb'le 

Administrative Tribunal, Guwahati Bench, Guwahati, vide their said order para 7 



had pointed out that the 'Base Cadre' trminology as per the Circular of the Office 

of :the  Comptroller & Auditor- General of India "pertains to the posting of the 

newly promoted Section Officers" and as such may not apply to the posting of the 

AAOs. As such, the terminology of the base cadre is applied to the posting of the 

newly promoted SOGE passed officials. Moreover, the instructiOn of the Office of 

the Comptroller & Auditor- General of India that an official should be 

accommodated at the same station as per choice has also to be taken into 

consideration. 

That with regards to para 4.12, the respondents beg to submit the comments 

that have already made against the foregoing paragraph 4.11 above. 

That with regards to para 4.13, the respondents beg to offer no comments. 

That with regards to para 4.14, the respondents beg to submit the comments 

what have already made against the foregoing paragraph 1 above. 

That with regard to para 4.15, the respondents beg to state that the 

contention of the applicants that the Cadre Controiling  Authority has acted illegally 

is not true. The Representations of Shri M L Sinha, AAO (placed as Annexure - 1 to 

the 0. A. No. 177/2001), of Shri Pranab Bhowmick, Section Officer (placed as 

Annexure 4 to the 0. A. No. 177/200 1) and that of Shri Adhir Chakrabarty, Section 

Officer (placed as Annexure 16 to the 0. A. No. 	 seek 

at the 0/0 Accountant General (A&E), Assam, Guwahati (Annexure 7A, 7B & 

7C) and not to any other Offices like Tripura, Maghalya, Manipur of the common 

cadre. Yet another representation of Shri. Smti Mira Sarkar, W/o of Shri Ashutosh 

Sarkar, AAO, O/o of the Sr. Dy. Accountant General (A&E), Nagaland, Kohima 

also seeks posting at 0/0 Accountant General (A&E), Assam, Guwahati 

((Annexure - 8). As such, for lack of vacancy and administrative inconvenience, 

their request_were nnsideredãf hatj 	of time. It may also be pointed out 

that every officer on their transfer from the Office from where they passed the 

Section Officer Grade Examination to other offices of the common cadre represents 
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for getting posted at Guwahati only and if posted at Guwahati they do not want 

further transfer from here. 

That with regard to para 4.16, the respondents beg to state that at present 

there are 173 Officials in the Cadre of SOs / AAOs andnot 176 as stated. This is 

because of the fact that 3 posts in the 0/0 Accountant General (A&E), Assam, 

Guwahati have been kept in abeyance by the 0/0 Comptroller & Auditor - General 

of India. More over, 173 also include 23 number of Supervisors who do not come 

under the purview of the NE Region transfer liability and are controlled by the 

respective offices. The transfer and posting of the rest 150 SOs / AAOs is done as 

per the existing policy. The contention that cadre separation would create wider 

scope of promotion is misplaced because of the fact that whenever eligible 

candidates i.e. the Section Officer Grade Examination passed candidate are 

available from the Nagaland Office, he / she is taken into the Panel for promotion as 

per eligibility. 

That with regards to para 4.17, the respondents beg to offer no comments. 

That with regard to paras 5.1 to 5.6, the respondents beg to state that in view 

of the position explained in preceding paras, the ground mentioned in paras 5.1 to 

5.6 have no merit. 

That with regard to paras 6, 7 and 8 the respondents have no comments to 

offer. 

That with regard to paras 8.1 & 8.2, the respondents beg to state that the 

existing transfer and posting policy is fair and transparent and take the larger 

common interest of the combined cadre into consideration. Transfer and posting is 

effected with the aim of creating least administrative instability, as well as to 

minimize and mitigate human problems of the concerned officers. 



That with regard to para 8.3, the respondents beg to state that the contention 

that cadre separation would create wider scope for promotion is misplaced because 

of the fact that whenever, eligible candidates i.e. the Section Officer Grade 

Examination passed candidate is available from the Nagaland Office, he I she is 

taken into the Panel for promotion as per eligibility list. Moreover, Separation of 

Cadre is to be done in consultation with all the Offibes of the combined cadre and 

as such it is not agreeable to the surplus offices as well as other deficit offices. 

That with regard to paras 8.4 & 8.5 and paras 9 to 12, the respondents beg to 

offer no comments. 

In view of the submissions brought out above, it is submitted that the 0. A. 

is without merit and this Hon'ble Tribunal may be pleased to dismiss the O.A. with 

cost. It is accordingly prayed. 

VERIFICATION 

I, Shri 
	

being 

authorised do hereby verify and declare that the statement made in this written 

statements are true to my knowledge, information and believe and I have not 

suppressed any material fact. 

And I sign this verification on this 	day of 	 2001. 

lot, 
Declarant 

7 
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AnnexutJ 	
I 

:1 

The foIIcwihg AAOs / SOs have transferred and posted frOrT Nagaland and 

posted to other Offices. 

Name of.thè Officer 	 Posted a 

I. Shri. Thpa4 dhakraborty, AAO...........................AG (A&E),.\sam, Guwahati 

Shri. Subh4h Ch. Dey, AAO ........................ ........ AG (A&E),Asam, Guwahati 

Shri Kanan ehari Deb, AAO ..............................AG (A&E),Assam, Guwahati 

Shri KamalNag, AAO ..................................... AG (A&E), Msam, Guwahati 

Shri Dipak h.Roy, AAO.....................................AG (A&E), Msam, Guwahati 

Shri D. Issac, AAO ..........................................AG (A&E), Megbalaya, Shillong 

Shri. H. TythuI AAO ......................................AG (A&E), MeghIaya, Shillong 

Asstt. Accounts Officer (Cohfidential Cell) 

; 	
0/0 AccoUntant GeraI &)9am, Guwahati 

Maid 

1. 	 :... 

,, 



.- 

• f dPi ö TOE AccoUNtAtjt 4EJML (ME) 
I 416AMGM4, BLttL& itJ*M1ATI -'71 

SAM. 	(7A 

7 	1 As per HendqoIrter's office letter No 108 N 2/127 88 dt 28 2 90 is fat 's possibic the 

Sectioft Ofticrs Grade Eximination passed skfl of Accounts dnd Entitlpieiit Offices in 

North East i1 1 Regioi on their proniotion as Section Ofl'iceis are to Ue posted in the Offices 
froni which ;iley' ' pased the above exaiiiitiátiot . 

2. As per 	Veduarirs  office 	letter No. 1334-NGE(APP)/1044 I d(. 01.10.96, 	the 

AAOsfAos/$rAos aje to be posted to the office of their choice Is fir as possible If 
however it 'ts not ppsstble to post them to tile office of their choice they are posted to other 
offices on rbltion bsis for a specific period . 

- - 
	3 flienure of posting in the outstation deficit offices foi the lirt and1  second time for 

SoslAAOs 	,iionths as per agreement held on 10-44974 betweei the Aociation and the 
Accountant 1enera1. 	 . 	 . 

4. (v,) On' reviw (lie nforesaid policy, it is further decided that the tenure of posting for
. 

 
Sr A Os/A bs' in the outstation offices for the second time mid abovewi1! be oiie year subiect 
to the condition that the pfflcers can avail of regulat lemve of 30 (thirty) qays only. Leave 
aaited in ece''s of 30 (thirty)days will be added to the tenure,oI 12 months 
(6) The cónThion cadr& officers whd have hever seriec1 at outstation bflices may be 
transferred subject of coutse to itern(2) ibove, first iioni the bottom of the eiiiority list of 
thatoffice', . 

The ofTiers who, have alread' served once at outstation offices in their respective cadres 
and aller beingposted ,  back to their base offices have rmainéd in their hae office for the 
longest period nay lC selected flu -st hi ordet of station eniority foi pÔstiig to outstation 

• 	 offices in order (o facilitate smooth repttiatioti oftheir cbIleagus 
When a hitch of officer  in a pariicuhr cadre rejoins their bise Office on (lie same diy 

afler compteti It 	21 time transfer, the junior most offlr'fron uch a batch may be 
rd picked up for 20d/.itinie transfer, if any . 

Qfficers who are due
, 
 to tetire within two years ma' be excnijted from (he aforesmid 

transfer liahIites 	 , 
(I) Posting f i ,arBculir Common Cadre orficer  to i outstation pmce. may be kept in 

• 	 abeyance in ae of ônlorseen incidents hik sudden accidents, demise of family mcmher, 
serious june s dr for i&getit admiiiislrattvc reasons 

Authorify: A.'s oraer dl. 22.3.2000 at J/12N  and 0/4C'  of File No. DAG(A)/ 
Con-C/Gliy/t'oky/Traiisf&96 j. 	. 	. 	 . 

H 	.1/ 
Depiiy Accoiiu(aiit' Gcfleral(A),r1) 



I 	
. 

D.O.No.DAG(ci)/C0nC/F0iiCY/'1i.rarr//'I(4 

• 	 Dted 6u,ahati, S e p t e mhr 08,173. 

Der, 

j wou'd like to drat ,, your attentiOn tot t1 P i'au.e of 

- .. timely repriation of Sr.Osf.O/ 	 to their 

parent of'icea after compltion of thei 	tenure of 13 

month/1.2 months. As you a r e. aiare, frm the level of 

-'stibn Ofcers onwards 	there is a c&nmon cadre for 

transfer andpostinq. 	 I  

To streamline the whole procss as wefl as to remove 

any percéived inconsistencies I proposal to 1  adopt 	the 

follo,meinq policy 	°'r transfar/postin9 cf Co,rmon C'dri' 

Dfficrs in the.North Eastern Reoion: 

(1) 	The 	officials 	passin2,.O.(Ennti.or 1 	in 

N.E.Rkqior1 will be pos 	i ted 	n. the 	 e's Off i c,from ' which they 

* paset the said Examination, as far as posaibie. 

i(2) 	The tenure of postinq ir1 the outrat'ion dfici't 

offjis fr the first and second time fo' S.fl/AOs will 

recrjaii, le months as per evJsting policy.. 

;i(3) 	The tenure of ppstin 	for Sr.A.tJ/ALOs in th 

oi'ttation offices for the second time and above will be one 

year suhjct to the condition that the :flffidrr - s can avail of 

• reqiiar leave of 30(thrty) days only.Leave vi1d in 

e<cs of thirty days will be added to the tnure of 12 

morith. 

• 	•4') The common cadre officers hc, hv neve;r 	rved a 1; 

oiitttior1 office's may be transferred fitst ;  from the hoitom 

of hIe Sen i or ity 	 Y list of that office on the linIe presentl 

in vo u - 

I) 	The officers who have slredy. srv :id Once at 

	

T1 outsti: ior offices j. their respective c'sdes 	nd after 

hei1po 	oste 	back to their base off ices Iav 	f-ama i.nad in 

the!ir hate office for the lonoe'st oriod riay b pj<d up 
firt!' in order, of seniority frir post inq to OutstaJt ion of ices 

in order to facilitate smooth of their 

colleiques. 

I 	 ' 

• 	 V 	 - 



/ 
H 

(6) •hen a batch of officere jn a pi'ticular cadre rejoins 
- their1 baa ofice on the same day after cocnpIetin 	iat/2nd 
time transfer, the iuniormast officer from suh 	hatch may 
be piked up for 2ndf3rd time transfer, if ny. 

7) 	Officers who are due to retire wi thin two yecra 
may bc e<empted from the aforesaid transfer liabilities. ) rosting of a particular common cadre oficer 	ar,  
outstation cjffic 	my be kept in abeyance' in case of 
inforseen incidents, like sudden accidents, demisjf family 
membet's, serious illness or for ur'etit Sdminitrtiv 
reasor. 

t isouid1 recuest you to kindly conve' 	to tTie your 
commer1 Its, 	ilf 	any, 	on 	the 	above 	cnda]ities 	of 
transfr'/pomtjc- 	of com(noti cadre offic 	sat.yoir earliest 
so tht a wotkahle policy can be framed at thi erd. 

Yours sincerely, 

ccoutant General (V F), 
Me Qha iy l,Pii:oram,etc, 	 I 
Shiiirfr. . 

C 2 	ç. ç. ,TyThc\ \i-s 	 I 

/ 
1/ 
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IIIF OMl'llU)LLFl& AN AUDFIOR (Jl!NFRAI OF 

NEWD1-11hL02 	
I 

ll The AcCduntaflt Genera l(&E), 	 ' 
t 

the 	 A s s an 	 . 	
. 	 . 

- 	
H 

	

• 	 nbjeCI 	
;Posting of Section OfficerS/AS515tt AccounS Officer to the an 

I office 6f the 

	

—— 	
H 

Sir,  
• 	I am direèted to refer Slri S .K.Cha1rahortY, 

'Acountaflt eneral(A&r- Tripura d.o. letter iJoEs/fleStrtt/ 

1/1983/VOLII/2665 dated 26l2l989 
add±esecl tb you on the. 

/tsuhjct mentioned bove nd to request that s fa as possible 

the Section 
Officr Grade Examinatien passed, staf of Accounts 

and ntitiument offices in 1orth 1astcfn eg.on 
ni their prornot5.O - 

s Section Officers may be posted in the officeS from which thoy 

: passd the aboVe exa1natiefl 

Yours fithfufli,' 

I 	 •• 	. 	•••ii- 	. 	. 

•
•( fl,N.BANDYOP\I)IY' ) 

At)MIHISiflArI'E OFrJ.CE1(t) 

! 

— 

I: ........... 	 • 	.• 	I 	I .........•. 
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omCE 4 TIE COMPTRLLER 

• 	
I 	 AND AUDñOR GENERAL F INDIA 

	

\c$, 	
,

Date' 

I 
he Accoutant Generai( T 	

I 
ssarn, 	

1 

he 0 f i 
Subjet 	

osti11g of SOs/MOS etc. i t
e 	North of  

H 
sir, H 	

H 

I 	
efer to am directed to r 	

our Fx Nsg. No. 

Ad mfl . i /P0TY/Tm005d96/ 	
dated 6/9/96 on th 	subject 

ni 
mèntiO!d above and to state that the policY 

	Ltafler 

folio d hy your 0f[ice is not contirmedL 

: The AAOS/AOS/ 
.Os may be posted totjie,off3 	of 

their 'chtàice as far as possible. 	
If hoWeei, t is not. 

o5 sibet0 post them to the 
0 ffice of thei .coide they may L 

otati0fl5i5 	or 
e potd toother offices on r 
	

a specific 

periO 	j 

Yours faithf ].ly ,  

MFEN\KSIIl S1I1RMA ) 
I\SS.TTCO1PTR0ER & 

JDITOR GENERI'L(N) 

I V 

10, 	
. I 10002 

10, BahadurShah Zalar Marg, New Delhi-i 10002 

L. 
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Asstt. Accounts Otficer As on Ot 03 2000 
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I 

I 

'I[SIBAPAOA 8HATTACHARJEE 	 INEITHER 27-Nov-64 07-Dec-87 30-Jun-97 ON PROS NOV'93 C/T 	01-Atig-91f 0 	 'ONDEPUTA1NTOEE'E 

WEPO5-I1.95.EXrENDEDUPTOO5-11-2O. 

iRAMESH KUMAR BISWA NEIThER 14-Jan-67 23-May-88 30-Jun-97 • ON PROS. NOV'93 CIT 	01-Aug-91 6900 01-Jun-99  

78ISNRI N. BUDHI CI-IANDRA SINGH 	B.SC 	ISC 01-Jan-66 05-Aug-88 30-Jun-97 ON PROS. NOV'93 C/T 	05-Aua-90j 6900 01-Jun-99  

79ISHRI THOMAS SEBA.STIAN 	 B.COM 	INEITNER 108-May-63 23-Dec-88 18-Feb-98 	AN ON PROS. NOV'93 C/T 	01-00-92I 6900 01-Feb-00 / 
80 SI-4RI 	SANJOY SHATTACHARJEE (I) ITHER T eb-67 01-Dec-88 24-Feb-98' ON PROS NOV93 C/T 	01-Oct-92J 6900 01-Feb-001 I 
81 SHRI 	R.K. SIDUR SINGH 	 M.M .COM NEITHER  03-Jan-72 10-Aug-98 ON PROS. DEC'94 AUDITOR 	01-Mar-75{ 5100 i0-Aug-991 
82 SMTI 	ANJALI (SaRA) DUTTA 	 B.A 	- sc 

~0 1, -Jan-46 
ar-57 27-Sep-77 10-Auo-98 - ONPROS. Dec94 STENO 	01-Aor-881 7300 01-Aug-99 

88 SFJRI 	SAMIR..BI-IATTACHARJEE 	_-_- B.COM 	___I.NEIIHER an-57 04 Nov-8t._ 15-Jan-99 ON PROS Dec94 -- LACCU 31 Mar-871  7100 01 Jan-00 
84 SMTI 	RUBY SARMA 	 S.A NEITHER 

] 01-Oct-57 19-Dec-83 06-Jan-99 - ON PROS. Dec94 ACCTT- 	01-Aor-8f 6900 01-Jan-00 - - 

85 SHRI 	NANIGOPAL SEN 	 8.A.... . NEITHER 	I 09-Jan-61 26-Aug-86 07-Jar-99 	ION PROS. DEC.94 - CII" 	26-Aug-88, 6700 01Jan-00 
86 SHRI - ASHIM KUMAR BISWAS NEITHER 01-Jul-65 30-Oct-85 06-Jan-99' ON PROS. DEC'94 	- C/T 	28-Sep-89 6700 01-Jan-00 
87ISHRI BIJITKUMARBHATTACHARJEE 	B.SC. 	INTHER 28-Dec-62 24-Oct-86 06-Jan-99 - ON PROS. DEC94 CIT. 	- 	01-Auo-91, 6700 01-Jan-00 
88 SHRI 	GAUTAM MAZUMDER 	 . NIThER 25-Aug-62 20-Oct-86 06-Jan-99' ON PROS. DEC94 	Icrr 01-Auo-91F 6700 01-Jan-00 
89 SHRI 	DILIP RANJAN CHAXRAVORTY 	B A. NEITHER 23-Jan-62 25-Jan-88 06-Jan-99' ON PROS. DEC C1T 	25-JatC90 ON DEPTH. TOEX ENGR.(EI.ECT)CPWD 

GHY.W.E.F.03106/97 EXTENDED 
UPTO 02/0692001 

90 SHRI 	AJOY KUMAR SARKAR 	 ISC 01-Jan-61 I 04-Jun-87 06-Jan-99 ON PROB. Dec94 	1 C/T 	01-Au2-91 6700 01-Jan-00 
91 SI-IRI 	DILIP KUMAR DI-IAR 	 S.SC NEITHER 08-Mar-62 15-Dec-87 06-Jan-99 - ON PROB. DEC94 CIT 	01-Aug-91 I 6700 01-Jan-00  

92 SHRI 	SEBARIUS NONGBAH ST 26-Feb-68 23-Oct-87 06-Jan-99' ON PROS. DEC.'94 C/T 	01-Auo-91 6700 01-Jan-00 
93 SMTI 	ANINDITADHAR 	 B .A. NEITHER 31-Jul-65t 11-Nov-88 25-Jan-99 - 	 - ON PROS. DEC.'94 C/T 	- 	 11-Nov-901 8700 01-Jan-00 
94 SHRI 	NARAYAN CHANDRA DAS 	B.A. SC 07-Nov-64 17-Mar-89 28-jan-99 - ON PROS. DEC'94 C/T 	17-Mar-91 6700 01-Jan-00 
95 SHRI .NAHAMONIKHAYI 	 S.L.C. ST 01-Mar-58 25-Oct-89 21-Apr-99' ON PROS. DEC94 CIT 	25-Oct-91 6500 21-Apr-99 
96 SHRI 	ARUN KUMAR CI-IOIJDHURY NEITHER 21-Feb-67 21-Nov-88 08-Apr-99 - 

. 
ON PROS. DEC,94 

. 
C/T 	01-Oct-92 0 DEPUTATION VITH H.U.0.A PANCI-IXUL-A 

(HARIYANA) W.E.F.11-08-98 TO I 
199 AND H.V.P.N.LTO. PANCHKULA  
(HARIVANA) W.8.F.1 1-8-99 FOR Al 
PERIOD OP ONE YEAR. 

97 SHRI 	SUKESH RANJAN DEB INEITHER 25-Dec-62 20-Dec-88 08-Apr-99 ON PROS. DEC.94- C/T 	01-Oct-92 6500 06-Apr-99 
98 SHRI 	STEVEN JOSPARSWER ST 03-Mar-63 16-Dec-88 16-Aor-99 - N PROS. DEC.'94 CIT 	01-JuI-91 6500 	16-Apr-99, 
99 SHRI 	JYOTIRMAY PURKAVASTHA 	B.SC. NEITHER 01-Jan-47 07-May-71 19-Aug-99 ' N PROS. JAN.'96 AUDITOR 	01-Mar-74 7900 19-Auo-99  

100 SMT1 	SUDIPTA KUNDU NEITHER 10-Jan-50 08-Dec-76 30-Aug-99 ON PROS. Jan96 AUDITOR 	01-Nov-82 7100 01-Oec-99  

101 
- 

SHRI 	K.NILKAMALSINGH 	 B .A. . NEITHER . 01-Mar-58 . 23-Jan-80 AN 30-Aug-99 - ON PROB. JAN.'96 AUDITOR 	01-Mar-83 . -- 
7100 30-Aug-99 

. 
- 

U08&DOJGOVT.SERVICECORRECTED,VIDE 
NO.ESTr.(A&E)g-23/96-g7/688 1 

SPL  

102 SHRI 	APURSA KUMAR GOGOI 	 B SC NEITHER 21-Nov-56 24-Nov-82 30-Aug-99 - ON PROB JAN96 ACCTT 	01-Apr-88 

- 
6700 30-Aug-99 PAY FIXED AT R5.6700/-  W.E.F.30-&99 AND 

REFIXED AT RS.7100/- i 
W.E.F. 01 -04-2000. 

103 SHRI 	N.SACHIBHUSAN SINGH 	 S.SC. NEITHER 01-Mar-57 04-Jan-83 30-Aug-99' ON PROS. JAN .'96 ACCTT 	01-Mar-87 6900 30-Aug- 
1O4 SHRI 	ASHUTOSHSARKAR 	-- - 	 __• NEITHER - 26-Nov-5 19-Jul-77 28-Feb-00 - ON PROB JAN.96- C/T . 	01-Nov-82 7100 01-Mar-0 .. 	-. 	.- 
105 SHRL DEBABRATACHOUDHURY 	B.SC.(HON) NEITHER 25-Jun-6 01 -Mar-89 23-Feb-0 - ON PROS. JAN .'96 ACCTT 	01-Mar-91 6500 13-Mar-0 
106 SFIRI 	 N-CKANDRx 	 -• g( je02DeS86 23-Feb-00 	...... . ON PROS-  JAN96 C/T 	 .Aug-91 6500 -23*eb-0 -- 	-- 	----.--' 	 -• 	. 
107 SHRI 	SAMARENDRA BISWAS NEITHER 24-Feb-64 24-Nov-87 23-Feb-00 - ON PROB. JAN.96 CIT - 	24-Nov-89 6700 01 -Jan-0 
108 SHRI 	MANIK LAL BHATTACHARJEE 	MA- 	- NEITHER 01-Jan-63 

- 
24-Feb-88 

- 
23-Feb-00 - ON PROS. JAN.'96 CIT 	24-Feb-90 6500 23-Feb-00 

- 
PAST SERViCE AS CONST. IN TRIPUR.A APBN 
W.E.F26111/81 TO 23/021681 
IS COUNTEDS 0UALFG.SER VICE FOR PEN. 

109 SHRI 	RANJIT DAS SC 01-Jan-64 23-Sep-87 10-Apr-00 - ON PROS IJAN 96 C/T 	01-Aug-91 6025 01-Mar-99 - 
110 SHRI 	ARAVINDAKSHAN C:8. 	- 	- 	- NEITHER 10-Jan-65 21-Oct-87 - 23-Feb-00' ON PROS -  - JAN'96 - - - C/T 	- --01,Auo-91 

- 

6500 23-Feb-00 
- 

- 
111 SHRI 	SANJOY BHATTACHARJEE (II) 	B.COM.LLB I.IEITHER 25-Jan-64 21-Mar-89 AN 23-Feb-00' ON PROB. JAN.'96 C/T 	21-Mar-91 6500 23-Feb-0 - 
112 SHRI 	PRASENJITDEB(I) 	 B.COM . NEITHER 03-Auo-6 07-May-90 23-Feb-00 - ONPOB. I JAN.'96 1 CIT 	07-May-921 6500 23-Feb-C - 
113 SHRI 	ARABINDASARKAR 	 M.COM . SC 18-Seo-65 21-Dec-90 AN  23-Feb-00 - ON PROS. JAN .'96 CiT 	21 -Dec-921 6500 23-Feb-0 



Section Officer (Group 5 Non-Gazetted) As on 01.032000 
- 	 Scale of Pay.:- Rs.5500-1 75-9.000/- P.M. 

SI. 	 Full Name & Educational qualification Whether Date of Date of Date of Date of Year of Post fl Which Pay & Date of Last REMARKS 
No 	

)- 
- belongs to, Birth commencemen contiufluous Successful passing confirmed and date - of increment SC/ST if 	/ t of Continuous appoirumenu completion ISOGE confirmation 

- not, say 
/ 

Govt. Service promotion 	to the of probation 
neither cadre 

EVERGREEN WOOD KHARBULI 	B.A.(t-ION5) ST 16-Oct-671 02-Jan-91 26-Mar-97 2 01-Jul-93 1  6025 01 Mar-00 2 SHRI 	P RAGHt.JMANI SINGH 	 B.SC. 
IsHRr--1roi'ot1SlNGH- 	 B.SC.(Dr 

)I)EITHER 
INEITHER 

24-Jan-55 08-Dec76 07-Auo-97 	- 0 

4ISHRI PRASENJITDEB (It) NEITHER 
1ár54 -t9-Mav-78 - 1 12SepL97 

07-Aug-97. - 
5ISMTI 

. 
UTTAMAOAS 	 B.A..LL.B (NEITHER 

O4-Mav53 03-Oct-75. 3 01-Mar78 5550 01 Mar-00) 

6)SHRI -  NEPALKA.NTICHKRAVORTY 	B.COM . (NEITHER 
08-Aor.-6 
01-Feb-61 

21-May-79 
06-Oct-83 

07-Aug-97 07/08/99 DEC96 ciT 	29-Feb44) 6550 	01-Aor-99) 

7 1 SHRI NAROTTAM MAZUMDER NE&HER 16-Dec-56 06-Dec-62 
18-Auo-97 
07-Auo-97 

18108/99 

08I08199 

1DEC.96 - IACCTT 	0i-Ar1655O 01-J8n-00) 

81SHRI . 	DMIR.CHAKRABORTY...... --  NEITHER 07-Ar-61 01-Mar-84 08-Aug-97 08/08/99 
DEC96 
DEC.96 

CIT 	0l-AOr-88) 
(C/T 	01-Apr481 

8200 01-Jan-00) 

9ISHRI .SANTOSH KUMAR BASAK NEITHER 02-Aug-57 10-Jun-85 07-Aug-97 - 07/08/99 1DEC96 (C/T 	01-AorJ6200 
6200 01-Aug-99) 

ot-janoi 
. 	

. 

lo)SHRI KAMALESH CHOUDHURY INEITHER 28-Sep-62 03-Jun-85 07-Auo-97 (07/08/99 1DEC96 (C/T 	28-Séø-89) 6200 01-Jan-00 1  
'I 

11 ISHRI 	SANKAR GEt' 

MANJITA(Bi-tATTACHARJEE)ROy 	B.A.(HONS) 
NEITHER 
NEITHER 

14-Jan-62) 01-May-85 13-Auo-97 - 113/08199 	- (DEC.96 C/T 	- 01-Apr-88) 200 	01-Jan-001 I21SMTI 
CI-IOUDHURY 

01-Jan-62) 30-Aug-85 04-Dec-97 - 1 04/ 12/99  DEC96 CIT 	28-Sep-89( 6200 01-Jan-001 

13 1 SHRI 
141SMTI 

R..ANJIT KUMAR ROY 	 B.COM  HONS 
ARCHANADEB 

NEITHER . 01-Jan-64 05-Nov-85 07-Aug-97 - I 07/08/99 DEC/96 
I 

(CIT 	28-Sep-89) 6200 01-Nov-99) 

151SHRI 
B .A. 

SUBHAS PAUL 
NEITHER 12-Nov-601 23-Dec-85 AN 18-Auq-97 18/08/99 DEC'96 C/T 	01-Aua-91 6200 01-JanOl 

16 1 SHRI DE8ASHISH ROY 
NEITHER 

(NEITHER 
15-Aor-64( 07-Nóv-t6 19-Seo-97 

- 19-Sep-97 - 19/09/99 
DEC.96 C/T 	0 1 -Auo-91 6200 01-Se p-99) 

17 1 SHRI SUBHASISHDASCHOUOH'JRY 	B.SC. NEITHER 
09-Jul431 

09-Jan-63 
03-Dec-88 - 
03-Dec-86 

19/09/99 DEC.96 CIT 	01-Aug-91 6200 01-Sep-99 1  
18SHRI BHISMA8RATA BHATTACHARJEE NEITHER 30-Oct-87 

12-Nov-97 
12-Nov-97 

12/11/99 1DEC96 CIT 	01-Aug-91 6200 01-Jan-001 
28-Dec-631 

' 12/11/99 
(DEC.96 C/T 	30-Oct-89 0 )OEPTN, To TNE 0/0 ThE 

19 SHRI 	DEVASISH BHATTACHARJEE 
NEITHER 

27-Dec-631 23-Nov-87 2-Nov-97 (12/11/99 
I 
(DEC.96 CIT 	01-Aug-91 5850 01-N 

IW.E.F. 1 O/07/99  

211 
201SHRL KESHAB GUPTA ROY 

SMTI 	SIPRA GHOSH 
NEITHER 01-Mar-651 01-DeC47 27-Feb-98 (27/0 2/20 (DEC.96 'CIT 	01-Auct-91 5850 01-Fe

ov-99)
b-00l 

Z(SHRI AJOY PAUL (I) 	 - 
NEITHER 04-Oct-63 02-Nov-87 26-Feb-98 )26/02120 IDEC.96 CIT 	01-Aug-91 5850 01-Feb-001 
NEITHER 27-Dec-62 01-Jul-68 26-Feb-98 6/02/20 DEC'96 	ICIT 01-Aug-91 0 ON OEPUTATION TO EXECUTIVE ENGINEER. 

. MEGNNA OIVISON. CENTR.A.I 
WATER COMMISSION.SILCI-IAR W.E.F. 22-01- 

FOR A PERIOD OF ONE 

24ISHRI 
HRI 	PRANAB BHOWMICK 

PIJUSH CHAXRABOR 
an 20-Aor9 26-Feb-98 - ,/02/20 DEC CIT 	20 Apr 91 - 6025 01-Feb-00) 

25)SF.RI ASHIT OHAR 
NEITHER 06-Jan45) 20-Aor9 26-Feb-98 26/02/20 196 IT 	20:Aor:9.1 6025 01-Feb-001 

261SHRI NIRJYAS DAS 	 (NEITHER 
NEITHER 25-Mar-65 08-Sep-67 08-May-98 - (ON PROB. 	(DEC.96 CIT 	01-Aug91 5675 01-May-99 1  

27(SHRI NARAYANDE&NATH    	- (NEITHER 
14-Jul-64 01-Jul-88 - 01-May-98 ON PROB.  	1DEC.96    (CIT   01-Aug-91   5675   01-May-99)   - 

- 28 
- 

SHRI 	DHIREN KR. PRADHAN   
15-Jan-62)   14-Mar-86 --    21-Auo-98 	ION PROB.  	1DEC.96   -   iC/i   28-Sep-89   6025 01-Nov-991   - 

-  

29fSHRI 

 NEITHER 09-Aug-63 1    05-Feb-91    01-Jul-93     85OO1,J3rI-00)ONDEPTN.8ASiSASEQP-FINRTlSHG. -- - 
(W.E.F.-1O/O1/98 EX'FO. FOR ONE-i 

KUMAR   	'I     14-Auo-98  	-  
____________________ 
 ONPROB.   NOV'96  

 __________________ 
CIT 	01-Jan-95 5675 01-Aua-99 

(YEAR_W.E.F. 10101/2000 

30SHRI .A   HONS NEITHER 21ct81 BINODE CHANDRA BHAGAWATI 	B ) 
  02-Sep-70 14-Aug-98 ON PROB, NOV97 ACCTT 	01-Mar-73 0   

__________ 

ION   OEPUTATIbN TO C&AG. NEW 
w.E.F.01-02.2000 FOR A PERIOD OF 

31 
32 

SMTI 	LAKSHMI BHATTACHARJEE 	B.SC.HON5 	(NEITHER 
SHRI 	JAHARBRATA BHATTACHARJEE 	BA (HONS) 

RABINDR.A CHAKRABORTY 33ISHRI 
NEITHER 

13Mar-481 
28-Jun-53) 

15-Jul-71 
28-Jun-76 

04-Mar-99 - 
05-Mar-99• 	- 

________ 

ON PRO8. 
ON PROB. 

NOV.97 
NOV.'97 

ACCTT 	01-Mar-75 
ACCTT 	29-Feb-84 

- 
7600 	01-Aor-991 
7425 01-Mar-00) 

ONE YEAR. 

34ISHRI_L. R.AJEN SINGH 	 B.A. 	 (NEITHER 
AMIT CHAKRAVARTY 
BIDYUT SEN PURKAYASTHA 

35(SHRI 
36)SHRI 

(NEITHER 

NEITHER 

12-Mar-56) 
01-Feb-57) 
04-Feb-64) 

21-Jan40 
02-Jan-82 
O1-Aua46 

23-Ac.-99 - 	(ON 
30-Mrtr-99 	)oi'j 

23-Aor-99 	ION 

PROB. 
PROB 
PROB. 

NOV.'97 
NOV.'97 
NOV.'97 

ACCTT 	01-Mar-84 
ACCTT 	01-Mar-87I.--Q 
CIT 	01-Aug-88 

6725 	23-Aor-991 
01-Apr-99) 

6200 	23-Apr-991 

- 
- 	 - 

THRI PAUL TIGGA 	 B.SC 
NEITHER 
ST 

18-Aug-60) 27-Oct-86 	[25-Jan-00 ION PROB. NOV.'97 	(CIT 01-Auá-91 6200 25-Jan-00) - 
01-Dec-65 - 06-Nov-90 25-Jan-00 	- (ON PROS. NOV.'97 	IACCTT 23-Feb-941 6200  25-Jan-00) 

:! 
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ACCOUNTANTGENRAL (A Ftt: ) 	I) 

? J t 	 IOIPURA. AGARTALA 
f I' 	

AR-: 
	£ 

Tologram ACCdUNTS 

j •  r 	 —11, 
/2000-2001/1470. 

J. CSarkar 	 fk1i/ Dated, ihe2$/12/2000 

Sr. Dy. Accountan General 	 26 D 
DearShr?cb/ 	 I  

I Kindly ,  refét to Admn. I order No. 220 dated 27th  November, 2000 rearding fransfer 
and posting of 8O/AAO's. 

/ 	 In this Idnnection, General Secretary Accounts Assodation (Ctegory-It) of this office 

represented for brisuk. lig uniform transfer policy, the contents of which surnmlirizecl as incler. 

	

.( 	 (a) 	The AgartaIJI offlce being an excess office in S.O/A.A.O cade, ipernhers of this unit is 
bmr,1  the transfer IitbiJitie on rotation basis to other deficit offices in NER. It is a fact that Kohima 

•  'Office like Ag4tala.Office is ati excess Office iii g.O/A.A.O cadre as /6 members of 5.0/A. A.O 
padre passed SGE,! from Kohima Office tuive been posted to Guwahti Office! an retained there 
for long period whióh rthul1cd in creatioii of irtificial vacahcics in K9hima office. As the Kohinia 
Otice is actuafl not a deficit office, S.O/AAO, members of Agartala Offlc catnot be involved in 
any way to thlj up j the artificial vacncies of kohhna Office. This As.94inti6n demands to the 
Admipistration to ihptess Upon the Cadre Controlling Authority to fill up tle vaancies of Kohinia 
Oflco by malniahiirg a ro8ter of transtet athong the members of S.OA.A.O Who passed SOGE 

	

• 	 from Kohima dfllce. Recently cadre .conttdlling authority i.e. Accountant Generat(A&E) Assam, 

	

• 	 Guwahati had isued! an order effecting fratisfei and posting of 6(Six) S.O/AA.O menl,ers wherein 
one of thlr meihbrI Slid Swãpan Kr. Nath A.A.O has been trnsfened to J1ohima Cflice vice Shri 
Amt Chakraborty, .Oi frazlsfcrred to Agartala Which is an injustice towaids the nember of this 
unit as Koiima (bfflc is not a deficit Office at all. 

(b) 1 	The Msbciiton has also w -ged Upoki the local Accountant dencrl to ithpess upon the 
Cadre Controlling AihliOrity to modify the above mentioned order in the line pointed ut above and 
lb arrange for ithmechate release of Slid Ahilt Chakraborty, SO from Kohia Offic. At the same 
time the AssochItion 1  urges Upon for the fortiltilation of a specific transfer 'policy fo S.O/A.A.O. 
cadre of NER oil  priority basis in consultation with all Association of North Eastern Regon. 

(c) 	Th Genral ecretaiy of the said Association has stated that if the Admi.nistation fails to 
provide justice in he instant case, the Association will resist th'e ihjustice hrough their 
organizational action. 

J 	
The abov p4tion is brought to your notice for necssaiy action. 

• 	This SStI&S wiJi the apjnval of Accountant General. 

L 
9 / / 	 • 	 ; 	Yours . tucerel y  

;vflral(d inn). 
0111cc of the A'ountant General (A&.E). 
Assitm, Guwalinti. 



__4. 

Accounat Gieral, (A&E), Assth, 
wahati - 78l 02k. 	 "V 

(Through proper chantièl) 

rayer for r4iisf. 

- .- 

RespectedSir, 

'With due respt and humble submission I beg to state that bn 6I/99 I cpresented for 

my transfer/repatrthtion on humanitarian gtoutid, which I häve expiiiied in my 

representation. A1s6 sir, my representation was forwarded by the Accouitant General, 

Nagaand to your kihdauthoHty vide No. Admn/A&E/6-8/97-99/1285, dated 7-899 but no 

development in this 6gard has since been conimuiiicatcd to me I  

Sir, once aaiti J would like to state that the health cohdition of my parents 

deteriorated further oi ,vtof proper medical treatment at fly hohie town Mbreover, I caii 

not bring them here t kdhita Jue to the vaiiig weather conditioi for 'hich ny transfer to 

the O/o; the Accouiitant Geheral (Assam), Guwahati is badly needed. 

I, therefore j . 	to your benign authority to kIndly consider niy transfer as a very 

special case and allow hie to. perform illy duties to my sick parents at their'oiq age who are 

completely dependañt on nie and thus oblige me. 

Thanking you iI anticipation Sir, 

Dated Kohima, 
The 	/J,January 2000. 

Youis faithfully, 

/4 	/200U 

(Pranab Bhowrnick) 
Sect:ion Officer 
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 1)eIhi 110002. 

Inlinilici Stints Tnfn, l\'Ii, g 

• CI'iii•siiijh 	roper Cisnisisci) 	 1 • 	
. 

- 	Iunf't l'nlky of cons ,sscs,s endie S)/A.q ;,tikr Acc,,toi 
cvjc nl (A&i ) Ac's ins teiiij .  (tic' C siclit' C onfiofliu; ,iz(Iio,i( 

Rcpti, ' 	I 	 I  

I Isvc thc hociuw to clik iii it the lollowisig 1)lt9gI splic Ior your ksid cosccidcrntmi, nod 
I 	

• • 	 •1.

fr 	 1' 	I. 
• 	1 lull .S. I 110(1 hr.ii cccruiIc(i :cs nis Auditor in the 

o/ 	 UcncinI  Nnnl,cI, k1iiiiit on I  
5.01.8.1 through S S C Fxnin. CoIuhcic(Pifl 1980 niid optcd in A&F (tIlling (Id) U I1cIIl II bifwc Itlon in 1984 1 pnsscd my SO(J I'JxnUhInhJom1(Upic) in 1990 nod i's oimsIcJ its Cnnh1on cndm c os SuAmoii oIhccr In ofli ti'e cnine 	cc I JIU 	I icndcc ccl ñ Rogcticcr °( Nisic) Vc1r1 rifmy siiic4rc SCEVICC in ACCwIIIIOISI tcncrnI (A&i) ;  Nngnlniicf, Koisiinn. 

A siil I sul;ini(tcsi n rcpreentnth,is scckii trnn1ci to AJ
( (fl& 	As.cnrn  Ouwnhn(i, in house stiic. 1jccoidImcpIy 

my rcprccntnt ion Iud been considered nnd tr is1crrcd to Accn,i 	(IjwnIhitj in 1992. IIowcvcr lice trnnsfcr ordcr did tug reflect tiny nmbiguity on 1Cipni nrv fli or rcpati lotion to A.Q.(A&13), 
Nngnlnnd Kohinn of nn :oecic,s, If s, I wcniicl cci hiiil 	flunk 'flI)()Iu( cud, (C)I1i)oi it 	{rniisfcr. I IIISU bccti j)rOIsIo(c(i tic AAC) Iii 1994 in (he A.(;.cA&r, Acnui, 

I ist clrJ Iccciutiy I hove hcc,i (l°nnsferrcci ngniu to the 	.(A&I) t4ngninlid Kotiiinn flic ieiicvc of iti 
D. 1)pIi, AAO, scIcc(cd on deptstntion frOm A:O (A&J Nngnnd to Wct 

l3cuuuij. I IOwv, )ic behalf of Sri Duit(n' cicptitntiogi Jhave bciu jOStC(l in ?1nnJnnd intcnd of 
uinvlv ciuitir A 'Os nisci •Ioilior SO'n/AAQ'n in the giadni jot, iif win, never bceui posted nicy 

IcuiiHc its ;usch renluic pinccc llkc iKohinin nt,cI lnut)I)nI-rcvcnIs gi10 (lsciCndrc Controlling 
A ohm, liv i '

i(tlU (1 position to took uuuto the Cofflnicm liIt,i' f idi coIn1nou cnclrc iuucin;hcifq 
even -whting iii dcr 

(he cSIalIiI,uic,ji As such trn?csIrces froni A..(A&F), NognlnncI nrc vcry ficqucntly h snc(1
ci tnck to tlsc c9rnC ofTicc trcct,ng oc I3ASC CAI)gf Under this cIrcuIncth,iccq I Ii:, VC s ilbf4iflcd ia rcpe;ciintj,i (Copy cncio1 

ocus 	 ) to CCA for rccoiic idcrdtio,i of t.tcc issue. I kiwevcz nc si 	 r o ni 	rcicosc otcIe lss Iibcii issujeci. 

In ilds cust,cl IL.ziiny lie 'cicisiconed here tho( lice I lOul'I)lC CiT,il IY-flcncic hi its 
\"cnhict(vc icui i.R.I)e3' V,5 AO(A&) Asni )iins nuWlied Iiic I3nsc C

indre ICOriirnIogy no pnccd nsi ordci 1
0 Iflnintnji usuifoini stntticqujc for nil SO's/AAQ's IiiCoinm0n Codre. 

• 	i•i 	
' • 	 • 	 • 	

• 	ii 
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hit 	it I lii 	tuiitii on dii(R 	iii tIi A ( (A&I ) Ntiglniid K)itiinn n 
ii t' 	A A r Vi )ifl 	iJ.i\,P./llU, 	 W li' •__ 	i 	 ii 	 Vi_I 	R I.') iI)ii.Jijii 

'nUn 	Iiiiii(eii u ucjni;etttniitiii For icletti.hit. nit (he tn,ne duty lilnc 	prior to 
A ( (AS,  I ) N'i ft iOçJ I' olititin inCtttIOiIin( tint hc is ot Jncceiit nut in n poiito:t to 

(ic riccigtiiiiciitIcic(ciI Itir tJc1iititi(uoii ill WeSt I3ctiiit (tile (0 hi 	personal afl'nir 

7 llis topicsCIIIII6011"11w; hcçii ciiiisiiicicii nitil I linve been tli)Sflhi)C(l ngnintiinotlier 

I Ju(kT hi1 ut cuwstttccc I would tikc to di w the sympMh(ic eonsdb 
(\iilIIt) I iT,rui4et 	ott (ItO the totiitd of my ill kited fAmily motIy, cItooI ci1ildrthl ihl3 t' 

iuevJii °f .Jjtc r' CCIUCAI ion:i I prspec( iii Kohlmnn in di fI'ercnt cmi vionineil 	I ill 

irnvisIciniLciiIknI ccItiniI or iii ('imiwitlinti hick of proper gtiidnncc duck, my tong nbscnce. 

Aiiu.It InpI,cniyoitr I Ii;(itics to look Into the flintier for reve.cinii o6rsy i  (luly phncn 

(A&I) Asmt n, 3uwahinti so unit I may oVcicjflmc time diflictillics.  

):ilrii tiiItiuin I 4 ii'h'O(O 

I 	 i 

	

I. 	I,msic (likr. 

	

:' 	1tC')rcsCnIIlIion. 

Yommr fn(hJ ill, 

(M,I.Shih, AAO 

0/0 The Accoummindi (kmicliuI(A&l) 

• 	I\IntlI(II)(I, K oltitmiti 

- 

.•' 

:1 
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To 

I The Comptroller &Auditor Geial of 
tO, ahakir Shah Zafar Marg, 
New Delhi- Ito 002, 

(Through Proper channel 

Sub 	i Representation for transfer to Adcourt;it eneral(A&E), 
Assaia, Guwahati from last lii yeas in various Cadre, , 

I On extreme compassionate ground, as a sjcclal Case. 

In Inviting a e4i f4 j-enciB to my represnttIon dated 

2 	.0 	on the subject cIted thove, 1 eg to. state the 

foil itgtow lines for yoUr khdahd sympathetic consideration. 

that S1h, I hvé iulibmitted lay rnsfr(un1latera1) 

6ppl14tiun to the A.G.(A&E), Naçjaland, :̀ k6hima on 7.8.85, on 

the gi ,,odnJ of wife's Illness with Meaici Cert1fcate from 
the rgf tered J4e1câl PrcHoher for orward traIsmiss Ion 

to A. G . (Ast), Assam, Guwâhôti. But after IssUe I f several 

rern1ndrs, It has bèeh forwarded only On 3.7.92,)after ota1nin 

xport. mrndlcal opinion 1rEIII the coèeteflt hweedical authority 

and w111ingness for transfer to­ 66 lower post of,  Accountant 

as a Junlormost. In rsponse to that láttr, -the A.G.(JE), 
Assam  .~' tc., . Shillong has IntImated vide 1eter Nó.Admn.1/2.-3/ 
Vo1.101-9/3083 dated 22.9.92 and AdnuL1/2-3/Vdi.iI/93/608 

dated 11.5.93 that duo to adverse vacancy 1oslti&i In the 
eadref. Accountant, my case c.wsld.not be cons'idred at that 

tI.rn, bt it has been assured that I  my casemy ,  b considered 
jaanJhenivacancy pos1ton permits. Vut, I am sorry to say 

th 	till 7.8.97 i.e. prior to the dateof my psçmotlon as 
S.O., r

h6thing has been received In this reQard from their ene 0  

That Sir, I have been promoted as S.O. on 8.8.97 an 

postec1n the 0ffice of the AccountariL General(A&E), P4agaland, 

Kohim.iy the 1 A.G. (A&E),Assam, Guwahati as a Cdre Controlling 

I%uthor1ty, Adcordingly, I have sumItt 	my transfer 

appldaten On 29.5.90 for onward transmission to Cadre Contr-
ollind Authority, but it has not been ccinsl'derCd Øue to non-
completion of tenureper1d of 18 rnonth& vFde A.Gj.tAL), 
NagaldMemo. No.68 dated 13.8.98. Howver, Ihave sumltted 
i- epreshation ( Through proper, channe) to A.G.(A&E),Assatn, 

Guwaha$i) on 7.1.99, 31.3,99, 11.6,99, 30.7.99 3.11,99, and 

jolntl)Ll.3.2d00 and 15.3.2000, out of t.h1ch two keplies 

have bcr rec6ived from theIr end on 11.5.9 	d 6.12.99 

stating that there Is no vacancy In theCadre or 

but, Icame tà know that 2 ëfflcials from A.G.(A&E), Assam, 

G u w a h a 	and one official from A.G.(A&t), THpura, Agartola 

• 	: 

- 	 . 	

Mnidn tn,- n  Reitni,. (i 	:I)ti-2t. 	.1 
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have been promoted as S0. and pasted t A G (ME), Assam, 

Guwahti vide No Admn.1/Order No.86 dated Z4.1.20Q
0  and 

No.Adiw1.1/0rer Uo.227 dated 3.3.2000 respectivelY whereaS 

I hav 	een deprived from the same, on the analogs' that 

vacanCy does not exist in the Cadre of S.0./A.A.0. 

V 1hat Sir, I have a 12 yearS old dauhter, who Is also 

St016 with her mother at Karlmganj (Assaa) withut any 

if 	
male arer to look after them. My daughte is'now studylq 

In Cl:as-VIII without proper guidance, forwhith Iam 

spenciiSg my. days with severa' mental anx1et1es and worrle, 

It isi also very difficult for me to attend them frequently 

from K6Mma, as the communicatiOn faci31ty from K6h1ma tO: 

• 	 Karingánj Is very poor ( 24 hours journey 

In view of the facts stated above, I would like t 

requàst your benign self, to seek your kind Interference 

in my &ansfer case with request to advic the Cadre Contrpfll 

Authority to éonslder my transfer case sy*pathetia)lY, 

reatinqaS a Special case, as the genuineness of the case  

has dlreay been established by the expert medical authorfly. 

tror this act of kindness., I shall remain ever 

grateftil to you. 

Yours fai thfu:l 1 y, 

•( ADHIR CHAKRAUORTY ) 
Section Of1cer, 

Office of the A.G. Nagalanti, Kohima. 

Copyt 

1 The Accountant General(A&E), Assarn, MaIdansn, 
eltola,GuwaIiati-28 with a request to codsider my lone 

oend1n 	ransfer case at your earliest. 

( ADHIR cHkRA0RTY 
Section OfHcer 0  

H 
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From: Mrs. Mira Sarkä 
" V 	 Music Teacher,.. 

•1. 	 I 
Diphu GovernlnentlGlrls High School, 
Diphu, TKarbianloijg, 

To, 
The Accountait Jciieral (A&E), 

Assam, Guwaati 

( Through per channel ) 

Sub: Praye for tranfer of my husband Shri. AsHutosh Sarkar, $cction Officer presently 

.Posteif in the office of the Accountant Geiieral.(A&), Niga anJ, Kohima. 

Resped Sit).. 

t!1.de espec( and humble submision I beg to lay before you the following few lines 

for favour of-your kind and sympathetic consideratioh. 

That Sr, I am the wile of Shri. Ashutosh Sarkar working in Dipiu Government Girls 

High School u'iider the tte Government of Assam and residing in a rentd house with 4(four) 

years vld T\.IN DAiJI-fl'ERS without being looked :afler  by any mie member and my 

husband is potd in tli, office of the Accountant General (A&E), Ngalaiid, Kohima since his 

joining i.e. 
in1t1 

 year 77 almost 23 (twent' three) yeats elapse. Tlis year my twin daughters 

have ben aclidittd in hc school, due to their ill health since.birth they reluire constant proper 

care and nursiig.. As a result it seems quite difficult on my part to deal with the day to day 

problems in th interest of rearing of our twin daughters. Besides, my 'Old aged ailing widowed 

mother-in-la dong with 2(two) unmarried sister-in-law are staying at my husbands home town 

at Bordubi Rd '(near Tinsukia) and they are solly dependant on my husband. By virtue of 

l)oStilg in diffeett plaees I cannot attribute my moral rights to the fanlil.y m'embers. 

That I have had a disussioii with the authority, of Ediction Department of the 

Government 61 Assaii who assured my transfer to Guwahati in case rn hu 1sband's transfer case 

could be conlidered  to wahati by your good self. 

In viev of the difficulties being experienced by me I fervently pray tb your kind authority 

to consider njyhushand's transfer case to the office of the Accountant Geieral (A&E), Assarn, 

Guwahati so isj.fo enable me to stay with my husband along with other family members and also 

in the interest '  of rearing of our twi ii daughters. 

Than ilig you Sir 

1 	 yous faithfully,  

( Mia Saikar ) 

(4) 

......... S 	 I 
- 
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BEFORE I E C 1RAL ADMINSTRArIvE TRIBUNAL 
WAHAT :- 	€+J 

OA No, 177/2001 

P ran ab Bhotajm Ic & (Jrs 

VS 

Union of India & Ors 

he Written Stat 
	

b 

1 ~ 1 

ii. 	 That the applicants have received the copy of the 

Witten Statement and have gone through the same 	The 

s: a t em p n t which are specifically admitted herein below 

rsts may he treated as total denial 

That with regard to the st.a tement made in para 1 

if the Written Statement the applicants beg to state that 

ii AAOs/SO's of A&E office of N . E. Region belongs to 

J~ 
rnmon Cadre and havinq N . E. transfer liabilities as per the 

ervice condition and accordingly all promotion and transfer 

aintained by the ResNo02 and a common gr'advian list 

taintained for this purposed The promotion to the post Of 

have been issued on the basis of vacancies arises in 

the common cadre Therefore the question of lack of vacancy 

the question of deficit and sur'plus office as well as 

l arent office in case of newly promoted SO does not arisefl 

cfreover, the term deficit and surplus office is not correct 

in a common cadre It is apprehended that the SO/AAO have 

een promoted considering the seniority under common cadre 

and composite strength of NE Region and the transfer/posting 

a re being effected by the Respondent No2 according to 

18 

LI. KV, 



si*'enqth of the field off.ices As the SO/AAO is under common 

c 1 re and common cadre seniority, there posting should have 

efected on the basis of common seniority accordinq to their' 

ch ice postin/rotation vide Respondent No 1 letter dated 

1 96 (Annexure4h) whereas Respondent No$ passes order 

of

,0 

 transfer vioiatinq the Respondent No 1 letter quoted 

ye 

Moreover, ap re ement held on 10 04 74 	between 

At  ,Lociation and the Accountant General regardinq tenuPe 

potinq of hard station only like Kohima/lmphai if it is 

crect the 'transparent and fair policy of the transfer and 

pdting' then why respondent No3 issued letter to 

re1pondent No1 on 2132000 and why respondent No2 did not 

rely this Association letter dated 1122000 henceit is 

petthent to state that request for adoption of fair 

t4nsfer policy by this Association is not baseiess 

That with reqard to the statement made in para 	2 

the Written Statement the applicants offer no comment 	on 

That with reqard to the statement made in para 3 

'J the Written Statement the applicants beq to state that no 

rnsfer policy on transfer of SOs/AAOs as mentioned in 

r 1  lexure-2 has been communicated to Respondent No3 and the 

e 1.pondent No2 has arbitrarily framed a transfer and 

OdLiting policy on 223200 and placed to Honhie Central 

dkinistrative Trihunal Moreover, the fact as stated in 

ji hexure-3 that a reference was made to respondent No3 for 

4 comments on the policy framed by the respondent No2 is 
Cli' t::nown to the Association Had the above mentioned fact 
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1 

ben brouQht to the notice of Respondent No3 9  than the 

pondeflt NOW would have 
nt communicated his view for a 

fakr and transparent transfer policy for common cadre Hence 

th claim of framing a transparent transfer 
policy by 

Re$pondent N2 is arbitrarilY and policy framed by the 

2 is not at all transparent, (nnexure* 
repondeflt No 

 

pa'a(b) 
may be stated as another concrete evidence which 

O vhIr ruled the claim that a Transparent Transfer Policy 

framed by Respondent No2 after considerincj the comments 

frL:m other field O ffices. 

Further, it may be stated that para"3 of AnnexUre 

3I the agreement held on 11474 between A ssociation and 

Acountaflt General regarding tenure postiflQ of hard station 

L Again, if the transfer policy made 
orly live Kohima/Impha  

bthe respondert N2 is fair and transparent than why such 

p1tcy had 
not been brought to the notice of the 

Asociati0n, inspite 
of their request vide letter dated 

I 
 :~ 

~ 12 . 2000 and copy of the letter dated 91$001 = 

Prior to 22 	2000 at AnnexUre2 there W55 an 

iistructiC:)n issued by respondent No 1 for transfer in 

rspect of AAO 
on choice posting/rotatlon basis vide 

Annexure4h, than why such instruction has not been followed 

y the respondent No.2 for transfer. Moreover, the transfer 

ol icy made by the respondent NOW an 22 . 3 . 2000 Anne>ure2 

here there is point for chaiceable place of posting on 

otatian basis, than why such rotation has not been done by 

'he respondent No2 in respect of the applicants on the 

basis of common seniC)ritY 

The applicants further beg to state that through 

'this 
rejoinder they have challenged the legality 	and 

al idity of the transParCrt posting policy as submitted by 
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the respondents in their written statement 	In fact, those 

transfer poi icy does not cover the case of the present 

appi icants 

15. That with recard to the statement made in pare 4 

of the Written Statement the applicants offer no comment on 

t 

That with regard to the statement made in para 5 

Of the Written Statement the applicants beg to state that 

h e 
fact stated in Annexure1 is true, but their transfer 

Oad not been done as per the. instruction issued by the 

esponderrt No I (Annexure-4b) because no seniority has been 

olioweci at the time of their transfers Moreover initial 

L romotion in respect of some SOs have not been followed as 
er instruction issued by the respondent posted to AG0. 

, Nacal end 

Due to lack of fair and transparent 	transfer 

olicy the replies furnished by the respondent No2 case of 

hri 	AChakrahorty, AAO, Shri A.Sarkar,AAO 	and 	Shri 

Bhowmic, SO is irrelevant 	Inspite of considering the 

case of the above mentioned applicants, the respondent NcD2 

has promoted/transferred some Si/P(O at Suwahati who are 

i ther junior or newly promoted than the above mentioned 

ppl icants, 

That with regard to the statement made in para 	6 

f the Written Statement the applicants deny the correctness 

f the same and reiterate and reaffirm the statement made 

ove as well as in the 0A0 
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That with regard to the statement made in para 7 

the Written Statement the applicants beg to state that it 

he seen that two officers under serial 45 & 47 gradation 

11st (Annexure'5) were transfer from Naqaland behind the 

Snior Officers under Serial No23,25,38 & 42 of gradation 

st nnexure5) As such it reveals that the respondent 

N2 did not follow the gradation list on transfar/postirq 

cses. Hence, the reply of respondent No.2 ciaimin 

'T1'eferred to (gradation list Annexure....5) while effecting 

transfer and posting' is fully baseless 

The 	conception behind the adoption of 	fair 

tansparent transfer/posting policy are for common interest, 

W e Govt. order/conditions of transfer liability to any 

slate in N.E. Region by all AAOs/SOs born on the common 

cdre would strictly be filowed, every AAOs/SOs would be 

m1e liable to be transfer to either of the two hard posting 

stations in Kohima/Imphal (decision made on 10.4.74) at 

least for a minimum period of two years and maximum three 

yjars subject to willingness of the officers who are present 

servino, in hard posting stations, so that all the AAOs/SOs 

shbuld honestly share the hard life in Kohima/Imphal, in 

cosistent of responsibility being in the common cadre, the 

maintenance of composite seniority by respondent No.2 to' 

which will solve the problems of hard posting for some 

fficers only. Further, respondent No.2 whereas maintains 

gradation list of all the SO's/AAO's under common cadre in 

e4ir'e NE.Region for their seniority and promotions the 

exression on non....feasibility of roster maintenance for 150 

oficer's is completely vague and unreasonable. 
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That with regard to the statement made in pare S 

aid 9 of the Written Statement the applicants reiterate and 

raffirm the- statement made above and as well as in the OA. 

10 	 That with regard to the statement made in pare 

c 	the Written Statement the applicants beg to state that 

the contention of respondent No.2 in respect of the cadre of 

Sction Officers is contradictory as 9  if the 	Section 

Qfficers is a base cadre 9  than why their names included in 

the composite seniority list (Gradation List) and same 

srvice condition of AC) and how the Section Officers (on 

iiTitial appointment as 8.0.) are being posted to other field 

af:ices under common cadre instead of their base c)fflc:e. 

ii 
	

That with regard to the statement made in pare 11 9  

13 of the Written Statement the applicants reiterate 

d reaffirm the statement made above as well as in the 

A . fl 

That with reqar'd to the statement made in pare 14 

the Written Statement the applicants beg to state that as 

pr the ac1reement between Associ at ion and Accountant General 

10.4.74 (Annexure-2 para-3) 5  the p1 ace of Kohima/Imphal 

ig termed as hard piece of posting. Ther'efore, the claim of 

Je eppl :i,cants for their choiceable place of posting at 

G.wiahati after renderincj several years (instead of IS 

Mnths) of service in Kohima is fully justified. Moreover, 

.:here are so many SOs/AAOs (as per composite gradation list) 

Who have been DOsted in .::ohima/irnphai (Hard place) violating 

h e agreement dated 104.74. 



That with regard to the statement made in para 

f the Written Statement the applicants beg to state 

15 

that 

- 

fad there been a fair and transparent policy on rotation 

asis 	among al 	150 SOs/AAOs of common cadre (on 	basis of 

radatian 	list seniority) 	than the question of separation of 

cadre 	would 	have 	not been 	arisen 	The 	arbitrary 

ransfer/posting/rotation pa1. icy framed by the respondent 

No2 is the main r'easons for claiming the separation of 

cadre and it is justified 

That with regard to the statement made in para 16, 

& 18 of the Written Statement the applicants reiterate 

d reaffirm the statement made above as well as in the 

That with recard to the statement made in para 19 

f the Written Statement the applicants beg to state that if 

ie transfer pal icy is fair and transparent than why A.G.  

&E) 	Tripura has expf'essed their resentment (Annexure—) 

d w h y one post of S 0.. /AAO is lying vacant in Sr 	DAB 

E) , Naqaland since September 2000 whereas so many BOSE 

ssed candidates are waiting for promotions 

116.. 	That with regard to the statement made in para 20 

cf the Written Statement the applic::ants beg to state that 

had there been a fair and transparent pa1 icy on rotation 

basis amonc..al 150 SOs/AAOs of common cadre (on basis of 

çradati,on lisi seniority) than the question of separation of 

cadre would. have not been arisen The arbitrary 

tJ 
I 

 pa1 icy framed by the resondent 

Ja.2 is the main reasons for claiming the separation of 

adre and it is j..stified 
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VERIFICATION 

I, Shri Dilip KrDutta son of Late MR 	Dutta, aged 

about 39 years, at present working as AAO, Genrai Secretary, All 

AO/SO Association (II) offic:e of the SrI)eputy Accountant 

neral (A&E) q  Vohima, Naqaland 	do hereby solemnly affirm and 

er'fy 	that 	the 	statements 	made 	in 

p
aragraphs 	urgnnwnuanvznn flnut 	

are true 	to 

by knowledge and those made in paragraphs 

re also true to my legal advice an d the rest are my humble 

1ubmisSiOn before the Honhle Tribunal I have not suppressed any 

aterial facts of, the case 

I am the applicant No2 in the instant application and 

ronversant with the facts and circumstances of the case and 

Lompetent to swear this affidavit for and on behalf of all the 

ppUcants Listed in Annexure-A on their author'isatiOn 

And :i sign on this the Verific:atiofl on this the 

of 20OZ.  

Si. cjnatuT'e 
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